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LOK SABHA

Tuesday, August 27, 1968
‘ Bhadra, 5, 1890 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in_the Chair]
ORAL ANSWERS TO QUESTIONS

ExporT OF FiLMs TO CEYLON

+
*691. SHRI M. S. OBEROI:
SHRI D. C. SHARMA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that Ceylon
has recently decided to restrict the
import of Tamil and Hindi films from
India; and

(b) if so, its impact on the film in-
dustry and how much loss of foreign
exchange will have to be suffered on
this account?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) and (b). Government of Ceylon
have not imposed any restrictions as
such on the import of Tamil and
Hindi films from India. However, on
account mainly of its foreign exchange
difficulties, a 20% cut in import of
all foreign films was made with effect
from-January 1, 1968. Import licences
for this item are now issued subject to
remittances against Foreign Exchange
Entitlement Certificates. This is likely
to result in reduction in import of
Indian films also into Ceylon.

SHRI M. S. OBEROI: May I ask
the hon. Minister whether during his
brief visit to Ceylon, he had an oppor-
tunity to learn something further about
this matter on the restriction of Indian
films by Ceylon and what was the
;eagtion of the Government of Cey-
on?

SHRI MOHD. SHAFI QURESHI :
This does not apply to Indian films
alone; it applies to all foreign films
imported into Ceylon. This matter did
not come up for discussion. If and
when there is amy discrimination
against the Indian films, the matter
will be taken up with the Ceylon
Government.

SHRI S. KANDAPPAN: I want to
know if these restrictions are based on
their fear that the cultural impact of
these films supersedes the Ceylonese
culture. After independence, the rela-
tions between India and Ceylon have
not developed on proper lines. The
Government of India seems to be obli-
vious to the fact that they are zealous
in guarding the Buddhist culture that is
there. This has come after their ban
on relaying the Hindi songs and Tamil
songs and Telugu film- songs from
Radio Ceylon. That was somehow re-
solved some time back. Are the Gov-
crnment making any consistent efforts
to see that the Ceylonese are not under
any imaginary fear complex that we
are having some kind of cultural impo-
sition on them?

SHRI MOHD. SHAFI QURESHI :
As 1 have said, nothing like that has
come to the notice of the Government
of India. If there are discriminatory
steps taken against Indian films alone,
the Government will look into that
matter.

ALLOCATION OF STEEL SHEETS TO
BARREL FABRICATORS

*692. SHRI SITARAM KESRI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
462 on the 23rd July, 1968 and state:

(a) the reasons for allocating steel
sheets to barrel fabricators as per
assessed capacities when Government
were unable to allocate steel to original
fabricators even on one shift basis due
to acute shortage of steel sheets;



1861 Oral Answers

(b) the reasons for undertaking as-
sessments of capacities in 1964 when it
was admitted that shortage of steel
sheets was a continuing problem; and

(c) whether the assessments under
such circumstances have resulted in
recognition of fresh capacity of M/s.
Hind Galvanising and unauthorised
expansion of M/s. Standard Drum &
Barrel Manufacturing Company?

THE DEPUTY MINISTER IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI BHANU PRA-
KASH SINGH): (a) Alocation of
steel has all along been made to all
Steel Processing Industries on the basis
of their single shift assessed capacities.

(b) Attention is invited to the reply
given to Lok Sabha Starred Question
No. 1698 on the 7th May, 1968.

(c) The circumstances in which the
capacities of the units have been recog-
mised have already been explained in
reply to Lok Sabha Starred Question
No. 250 on the 24th November, 1967.
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“The Chief Minister of West
Bengal, in his letter to the Minister
of Industries has urged that Hind
Galvanising and Engineering Co.
Private Ltd., should be allowed to
undertake manufacture of 40 to 45
gallons of standard steel drums. At
present, under their registration cer-
tificate, they can only manufacture
drums of four to five gallons and

up to 10 gallons only of 60 and 90
gallons.”

TF A & TR GNT9ST 9T @A
A AT ¥ TNIT AAM W OE

afer w W @A G Y
T[d F A F AN F 26-3-63
A mr g gy Fa A fR o
gl fear s oawar

“In these circumstances, it is not
possible to agree to the proposal
of Hind Galvanising and Engineer-
ing Company. A letter to the Chief

Mlmster of ‘West Bengal is placed
below.”
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SHRI F. A. AHMED: Let me deal
with the question in my own way. On
the basis of assessed capacity, they
were given these sheets for the purpose
of manufacturing drums. But later on
when between the representatives of
the oil company and the representa-
tives of the manufacturers it was found
that they were not manufacturing
drums according to the requirements,
it was decided that it should be con-
sidered whether new units should be
registered for the purpose of manu-
facturing or the existing units have the
capacity to manufacture this. There
was an examination and it was found
that the existing units had capacity to
manufacture drums. In spite of the
fact that this letter was there, the mat-
ter was examined on the basis of
merits and it was found that this unit
— Messrs Hind Galvanising and Engi-
neering Company — was registered for
small drums and heavy duty barrels
and with a little addition of machinery
only, they could also contribute to the
manufacture of drums. Therefore, they
were also given the sheets and asked
to manufacture.

st W FAOW : T FT GETET G
T & W FE T 9@ WA §
faimsmefrmadad o)

SHRI F. A. AHMED: I have said
that this letter was taken into consi-
deration. After examination, it was
decided that this unit which was in a
position to manufacture it could be
given the sheets.

MR. SPEAKER: He has said that
the letter was taken into consideration.

The hon. member has read it and it
has entered into the record.
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SHRI S. M. BANERIJEE: Sir,
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every time this question is put to the
Ministry of Petroleum and Chemicals
they say that it is under the Ministry
of Industrial Development. The entire
question of barrels and drums is in
doldrums.

MR. SPEAKER: What is the use
of arguing now about it? The matter
is before the Estimates Committee. Let
them report to us.
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INDO-AFGHAN TRADE AGREEMENT

+
*693. SHRI N. R. LASKAR:
SHRI ANBU CHEZHIAN:
Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that the Gov-
ernments of India and Afghanistan
have signed a new trade agreement for
the year 1968-69;

(b) if so, the main features, thereof;

(c) whether this agreement is likely
to increase the quantum of trade bet-
ween the two countries; and

(d) if so, in what respects?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Yes, Sir.

(b) A statement showing the main
features of the new Indo-Afghan

AUGUST 27, 1968
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Trade Arrangement is placed on the
Table of the House.

STATEMENT
Main features of Indo-Afghan Trade
Arrangement for 1968-69.

(i) Imports into India of asafoetida,
cumin seeds and medicinal
herbs of Afghanistan origin will

*he allowed freely;

(ii) Imports of Afghan dry and
fresh fruits into India will be
permitted subject to quantitative
ceilings;

Not less than 159, of the coun-
ter-exports by the importers in
India, in payment for items
covered by (i) & (ii) above, will
be in the form of non-traditional
goods i.e., items other than tex-
tiles, tea, spices and coir pro-
ducts, and in accordance with
the E.P. procedures of the Re-
serve Bank of India; and

(iv) Imports of wool and cotton
from Afghanistan, and exports
from India of items such as
machinery, machine tools, auto-
mobiles iron and steel cons-
truction material etc., specified
in the Trade Arrangement will
be allowed against payments in
free foreign exchange.

(c) Yes, Sir.

(d) The New Trade Arrangement is
likely to result in expansion of the
overall Indo-Afghan Trade, and also
in the diversification of India’s exports
in non-traditional items.

SHRI N. R. LASKAR: Sir, with
regard to parts (c) and (d) of the ques-
tion, I would like to know the per-
centage of increase in our exports as
a result of this new Trade Agreement?

SHRI DINESH SINGH: That will
depend on the performance during the
year.

SHRI N. R. LASKAR: Sir, when
our hon. Minister visited recently the
State of Afghanistan their Commerce
Minister, Mr. Noor Ali expressed the
concern of his Government at the ex-
tremely. adverse effect of the closure
of the land route on the Afghan trade
and economy. He said that his govern-

(iii)
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ment had been making persistent efforts
to have the land route reopened. May
1 know what our Government is doing
in this regard?

SHRI DINESH SINGH: This was
a matter which had been discussed with
the Commerce Minister of Afghanistan.
It is a matter with which we are also
very deeply concerned. We are very
anxious that the land route should
be opened but with our present rela-
tions with Pakistan we are making
very little headway in this matter. But
we on our side are keen and the dis-
cussion that we had with the Afghan
Commerce Minister shows that we are
interested.

SHRI BAL RAJ MADHOK: Af-
ghanistan is a land-locked country and
there is no access for it to sea because
of the forcible occupation of Pakhtoon
area by Pakistan. So, its natural outlet
to sea has been barred by Pakistan and
it is preventing even direct access to
Afghanistan by road by India. Because
of the great imporiance of Indo-Af-
ghan relations from the political and
commercial point of view, may I know
whether the Government of India will
see that it provides subsidised a'r
transport to Afghanistan for export of
its goods to India and, secondly, whe-
ther the Government will liberalise its
terms for imports that we get from
Afghanistan?

SHRI DINESH SINGH: The Gov-
ernment of India is not proposing giv-
ing any subsidy for air transport of
goods between India and Afghanis-

SOME HON. MEMBERS: Shame,
shame.

SHRI DINESH SINGH: ..... be-
cause the sea route is open and goods
are travelling. 1 fail to understand the
shame part of it, because it is the tax-
payer who will have to subsid'se this.

SHRI SRADDHAKAR SUPAKAR:
Besides the air route, may I know if
there is any other trade route to Af-
chanistan?

SHRI DINESH SINGH : I mention-
ed about the sea route to Afghanistan
just now.

2—5 LSD/68
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SHRI RANGA: The hon. Minister
was just now saying that he was ob-
jecting to the suggestion of subsidy
because he was afraid that the tax-
payer would have to pay for it. Is it
not a fact that it is at the cost of the
tax-payer that all these incentives for
exports are being given at present?
Why is it in this particular case alone
my hon. friend wants to trot out that
as a very cheap reply?

“SHRI BAL RAJ MADHOK : Mis-
placed love.

SHRI DINESH SINGH: The hon.
Acharyaji knows very well that when-
ever there is the question of the ut.li-
sation of the money, which is the
tax-payers’ money, we have to be very
careful about its spending and although
certain export facilities have been
given; there is' no need felt so far in
this case. That is why I said ‘No'. It
is not as if in my discretion I can give
subsidy. In consideration of all aspects
we felt that the money should not be
spent.

SHRI HEM BARUA: Is it not a
fact that during his recent visit to
Kabul the hon. Minister discussed this
question of reopening of the land
route? If he did not, how does he
propose to improve the trade relations
between Afghanistan and India, which
is a very important matter?

SHRI DINESH SINGH: 1 have

said in my earlier reply that I have
discussed this matter.

SHR1 HEM BARUA: He had dis-
cussed it. He had discussion with the
Afghan Government about the land
route. We know it. We just want to
know the outcome of that discussion.

SHRI DINESH SINGH: It is not
in the hands of either Afghanistan or
us to open a land route. We only
agreed that every effort should be made
to achieve this.

ot aqT o wi: K Ay S
wrew g f& ow fafreer aww g
A X g9 qwdw ¥ AT ¥, @
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-SHRI SHRI CHAND GOYAL:
India has very close trade relations
with Pakistan and in fact most of the
consumer goods in Afghanistan age
exported from India to Afghanistan.
May I know whether Government has
cot any survey conducted to find out
as to in what fields and for what
Indian goods there is a market in
Afghanistan so that we can increase
our exports to Afghanistan and that
of Afghan goods to India?

SHRI DINESH SINGH: The hon.
Member mentioned that we had very
close relations. 1 would like to say
that we have still better relations than
what we had in the past. .

SHRI PILOO MODY: After your
visit?

SHRI BAL RAJ MADHOK: We
want them to be still better.

SHRI DINESH SINGH: I do not
know about my visit. There have been
some romantic speculations beyond
what .... (Interruption)

SHRI J. B. KRIPALANI: Did this
romance take place in Afghanistan or
beyond Afghanistan?

SHRI DINESH SINGH: Leaving
out the element of speculation in the
whole question, what I had said is
substantiated by facts and figures. Our
trade with Afghanistan ten years ago
was of the order of Rs. 3.35 crores
and last year it went up to Rs. 7.50
crores. It is certainly an increase by
any standard. So far as the question
of making a study of the Afghan mar-
ket is concerned, th's is being done by
the traders there and by our mission.
There is a long list attached to the
agreement about the goods which can
be sold from India to Afghanistan.

SHRI SHIVAJIRAO S. DESH-
MUKH: You are well aware, Sir, of
recent press reports about our efforts
to .undertake commercial sales of small

arms and army equipment to Malaysia
and South East Asian countries. Has
the hon. Commerce Minister had any
talks about commercial sales of small
arms and defence equipment to Afgha-
nistan?

SHRI DINESH SINGH: No, Sir.
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//BI,ACK-LISTING OF MESSRS. AMIN-
CHAND PYARELAL

*694. SHRI ABDUL GHANI
DAR: Will the Minister of STEEL,
MINES AND METALS be pleased to
state :

(a) whether it is a fact that the firm
of M/s. Aminchand Pyarelal was
black-listed during 1963-64;
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(b) if so, for what period, how many
times and on what grounds;

«(c) the grounds on which the order
of black-listing’ the said firm wa§ with-
drawn; and

(d) whether any Chief Minister sent
a D.O. letter to the Union Govern-
ment in their favour and, if so, the
details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL MINES
AND METALS (SHRI RAM SE-
WAK): (a) to (c). During 196364, the
firm of Messrs. Amin Chand Pyarelal
was not black-listed by the Department
of Iron & Steel. However, an order
under the Standardised Code, banning
them and their associates for a per;od
of two years was issued by the Iron
and Steel Controller on B1st July,
1963. The ground for banning the firm
and their associates was the Tailure on
the part of M/s. Surrendra Overseas
(Private) Limited, an associate of Mes-
srs. Amin. Chand PRyarelal, to account
for 724 tonnes of Steel Rounds of sub-
standard .quality, imported by them in
1957. The ban order was not with-
drawn during, but was allowed to ex-
pire at the end of, the currency of the
‘;’vgggyear' period, viz., on 31st July,

(d) According to information avail-
able, no letter was addressed by any
Chief Minister to the Union Govern-
ment regarding the ban order -of 31st
July, 1963, against M/s. Amin Chand
Pyarelal.
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SHRI S. M. BANERJEE: In this
House a question was raised that they
~wanted an import licence for certain
imported articles to complete the Park
Hotel in Calcutta. We were assured
that this wquld not be given to them
because there were serious charges
against this particular firm. But the
Hotel has gone up as the Government’s
promises have gone down. We have
seen that in Calcutta. I would like to
know whether it is a fact that a bold
declaration has been made by one Mr.
- Jit Paul that since his company and
himself have stood 90 per cent of the
expenses of Durgapur Congress last
year, there is no power on earth which
can possibly. ... (Interruptions)

Mr. SPEAKER: Has he said that
he has stood 90 per cent of the ex-
penses of Durgapur Congress?

SHRI S. M. BANERJEE: He has
said to many.....
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MR. SPEAKER: It is something
very strange. . . . (Interruptions.)

SHRI S. M. BANERJEE : My ques-
tion is this. He has made a statement,
when the question was raised by Mr.
Limaye and others in this House, that
all the Opposition combined together
will not be able to beat him because
certain Ministers are in his left and
right pockets and he has paid a huge
amount to Congress coffers. ...

MR. SPEAKER': He may ask his
question.

SHRI S. M. BANERJEE: 1 want to
know why an import licence was given
to complete “the Hotel, whether there
were any restrictions and if so, why
those restrictions were not followed,
and what was the amount paid to the
Congress both for elections and for
Durgapur Congress. =

SHRI P. C. SETHI: I have no in-
formation about this.

SHRI S. M. BANERIJEE: No infor-
mation?

MR. SPEAKER: How can the
Steel Ministry have information about
Hotels? : .

Mr. Tiwary.

SHRI D. N. TIWARY : There were
serious charges against this firm. May
I know whether, at any time in the
past, the matter of Aminchand Pyarelal
was sent to the Vigilance Commission
and their opinion obtained and, if so,
what was their opinion?

SHRI P. C. SETHI: ,The entire
deals relating to this firm and others
have been gone into by the Sarkar
Committee. Their report has come.
Their report was also sent to the Vigi-
lance Commission and the Vigilance
Commission has concurred with the
entire report of the Sarkar Committee.

As far as certain transactions are
concerned which relate to contraven-
tion of foreign exchange regulations,
the matter has been referred by the
Sarkar Committee to the Reserve
Bank of India and they in their turn
have referred the matter to the C.B.1.
for inquiry. That inquiry is still going
on.
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SHRI UMANATH: The latest in-
vestigation with regard to the shady
deals of this company and its modus
operandi was by the Sarkar Committee,
and that Committee at various places
has consistently mentioned that this
shady deal was ‘possible because that
firm was in a position to get advance
information of any intended transac-
tions either by the public sector com-
panies or by the Ministry itself. It
has held so in that report. I understand
that subsequent to 1961 the Govern-
ment is in possession of a CBI investi-
gation report about the shady deal of
this company which mentions two
important dignitaries being the reci-
pients of financial favours from this
company, one belonging to the Cabinet
level and the other, another very im-
portant..... (Interruptions) .

SHRI S. M. BANERJEE: This is
a very serious charge. He should men-
tion the names.

MR. SPEAKER: Not necessary,

SHRI UMANATH: My informa-
tion is that the CBI investigation re-
port which is in the hands of the
Government mentions Mr. Swaran
Singh and Mr. Hukam Singh, who is
a Governor, as being recipients of

financial favours from this company.

I am mentioning this because the Sar-
kar Committee holds that this company
has been receiving advance intimation
from higher-ups and all those things.
My question now is whether the Gov-
ernment placed this CBI investigation
report before the Sarkar Committee in
order to help it to come to a proper
conclusion as to the real culprits be-
hind the entire shady deal. If they had
not placed it, I would like to know
from the hon. Minister whether the
reason was to prevent the committee
_from catching hold of the real culprits.

SHRI P. C. SETHI: All the rele-
vant papers and records which were
asked for by the committee were sent
to them.

it 7y fawd © Y arers W AE, S99
FT G ZAWR | FT AR FEMQATT
gz A @’

SHRI P. C. SETHI: I am  sorry
that the hon. Member is making such
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remarks about the Ministers and the
hon. Governor. No such thing has been
said by the Sarkar Committee. On
the other hand, the Sarkar Committee
has exonerated the two Ministers, Shri
Swaran Singh and Shri C. Subrama-
niam.

SHRI UMANATH: I am referring
to the CBI report. ‘

SHRI P. C. SETHI: The Sarkar
Committee has not said anything about
thpén. On the contrary, they have
said......

SHRI UMANATH: He is diverting
my question. My question was this.
Government are in possession of a
CBI report. Let him say whether it is
true or not. Secondly, I would like to
know whether that report was placed
before the Sarkar Committee. If it was
not placed I would like to know whe-
ther the reason was to prevent the real
culprits being traced. Let him come
out with the CBI report.

SHRI P. C. SETHI: All concerned
papers and reports necessary were put
before them. )

SHRI UMANATH: He is trying to
go away from the question. I want a
categorical answer in regard to the CBI
report.

SHRI P. C. SETHI: I am not
try.ng to go away from the question.
Everything which was possible and
which was there was placed before
them.

SHRI UMANATH: My question
has not been answered. I am not asking
whether every paper was connected
and it was placed. My question is
whether the CBI report was placed
before them.

MR. SPEAKER: He need not re-
peat it. The question is very clear. If
the hon. Minister has information, let
him answer. If he does not have infor-
mation, let him say that he has no
information.

SHRI P. C. SETHI: I do not know
to which CBI report the hon. Member
is referring. All the connected papers
were placed before the committee; they
have gone into all the reports, and
this matter was referred to the Vigi-
lance Commission, before, and it was
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referred to the Commission, even after
the inquiry committee’s report; so, the
Vigilance Commission was in the pic-
ture. throughout.

SHRI UMANATH: Will he place
the CBI report before the House?

MR. SPEAKER: Can the House
presume that the CBI report was plac-
ed before the Central Vigilance Com-
mission?

SHRI P. C. SETHI: I do not know
to which CBI report he is referring.
The entire matter was placed before
the Vigilance Commission and the in-
quiry committee and the Vigilance
Commission has gone into it, and the
Sarkar Committee has gone into it, and
the Sarkar Committee’s report has also
been sent to the Vigilance Commission
and the Vigilance Commission has
completely concurred with the report.

SHRI INDER J. MALHOTRA:
Some time back, the Central Govern-
ment ordered an inquiry regarding the
issue and util’sation of stainless steel
quota in Jammu and Kashmir State,
and this firm was also involved in it.
May 1 know whether the hon. Minister
- is aware of this fact that such an in-
quiry had been ordered, and if so,
what has happened to that inquiry?

SHRI P. C. SETHI: I want notice.
St formromer . s ww O

aw OF oA F o[ a9 F fax
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™y g@R &1 195 @@ AT
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e fFar a1, <e-faee fear
T ar ? & gg WY SeArT SmEar g
& a8 voar age g oar A 7

MR. SPEAKER : How can the Steel
Minister answer about income-tax?

SHRI SHEO NARAIN: They said
that the firm was going to be suspend-
ed. Why was it suspended. What hap-
pened to the income-tax arrears?

MR. SPEAKER: 1 know that the
hon. Member’s question is very impor-
tant, but the Steel Minister cannot
answer it. That is the only d'fficulty.
In regard to income-tax how can the
question be answered by the Steel
Minister?
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SHRI SHEO NARAIN: This re-
lates to Aminchand Pyarelal. i

MR. SPEAKER: Everything per-
taining to Aminchand Pyarelal cannot
be answered by one Minister.

SHRI S. M. BANERIJEE: He wants
to know whether this was one of the
causes for blacklisting. He should
answer this.

MR. SPEAKER: If the hon. Minis-
ter can answer it, I have no objection.

SHRI S. M. BANERJEE: He
should answer the question.

St g0 qHe Wt T@ B
& o 77 ag oY uF FTIOr 9r v AEY

»t Yo Ho W : mfmza?\.
wgmirag‘t,rﬁ%m
g ar. .. (suEEe) . .

ot ¥AX W T W
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T 9T F ! @ ;N e
T E AT IA G F AER
R &R 7 3 W e ¥
& e ?

SHRI P. C. SETHI: I could not
say about the all Government Depart-
ments and all the CBI reports and on
all the subjects. This is a bigger ques-
tion which would involve perhaps
other Ministries also.

SHRI KANWAR LAL GUPTA:
What are the main findings of the
CBI? Tell him to tell us the main
findings of the CBI.

SHRI P. C. SETHI : In what respect
and in what connection? Unless the
particular reference is given, how can
I say?

SHRI RANGA: Arising out of his
answer concerning the CBI reports in
regard to this infamous firm of Amin-
chand Pyarelals, would the hon. Minis-
ter, since he does not have the infor-
mation now, look into all those records
and be good enough to place those
recommendations on the Table of the
House as soon as possible, if net
immediately during this session at least
by the time we come back for the next
session?
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that have been made, this is not the  =yor
first time that these allegations have 2
been made. This is not the first time # ot g
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in th's House; several times in the AW@ET F  FO 30,000 TIA
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the Ministers concerned also had some- 3y T
thing to say in this House. < af

Would the hon. Minister be good . 2
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THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI
REDDI): (a) to (c). .-The information
is being collected and will be laid on
the Table of the House.

awdfas @ W @ fom @A
*704. s W fagrd awGE
=it fro @o Ferg :

At T fag s
1 et fawm q@n wREE-
®W A&l qg aqry & FA7 4G fF
(%) T Fwof & e e
2 oA T wuar TEr qeml &
25 wfama siw § &% sw=@ry
oot W gt §
(@) 1966-67 ¥ ¥ FFfaal
Totfas Tt &1 feaelt wwfo
A G AR
() S¥@ gwafv ¥ svwry qr
arswfas aaafe &1 sfwa faear 8 7
THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRIAL
DEVELOPMENT AND COMPANY

AFFAIRS (SHRI RAGHUNATH
REDDI): (a) to (¢). The information

RAGHUNATH

.is being collected and it will be laid

on the Table of the House.

SHRI S. M. BANERJEE: Previ-
ously the notice was only 10 days:
now it is 21. You know how questions
come up. They are all by ballot, and
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in the process some are lost. Even
then, the Minister says that the infor-
mation is being collected. Kindly ad-
vice us what we have to do

MR. SPEAKER: We will have it
again. We will postpone it, if it is the
desire of the House. I will do that so
that it does not lapse.

SOME HON. MEMBERS: Yes.

MR. SPEAKER: Let them get the
information: we will take it up on
some other day.

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): If hon. members want cor-
rect information, it will have to be
collected from nearly 30,000 compa-
nies.

SHRI S. M. BANERJEE: So what?

SHRI F. A. Ahmed. These figures
have to be collected by the Registrar;
then they have to be verified with
records in the Ministry. Unless and
until 1 am sure about the correct in-
formation. it will not be possible to
give it. But 1 did have some survey
of companies; if that will satisfy hon.
members, that can be given. But if
they want exact information. it cannot
be done within such a short time.

SHRI S. M. BANERJEE: He can
give incorrect information and then
correct it.

MR. SPEAKER: 1 do not think it
will be possible even in the next two
or three days to collect it. Shri Brij
Bhushan Lal.
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“In more than 400 companies each
having over Rs. 50 crores paid up
share capital, the public sector com-
panies have got more than 25 per
cent shareholdings. Out of every crore
paid as donation to political parties,
Rs. 25 lakhs are paid by the Gov-
ernment to the political party.”

T FER T A W gfee
s ¥t feafa & &7

SHRI F. A. AHMED: As I have
said earlier, unless the entire informa-
tion is with me, it may not be possible
for me to confirm or contradict it.

SHRI LOBO PRABHU: Will the
Ministry collect information about
other donations? Would it also collect
information about foregin contributions
to them? Will it also collect informa-
tion on the contribution given by trade
unions to their representatives? Be-
cause, the principle should be that if
one side gives up the donation or
assistance it gets, the other sides should
also give up the same.

SHRI F. A. AHMED: 1 do not
know what the hon. Member means.
There are no organisations through
which foreign countries make these
contributions, so far as my ministry
is concerned. I have no organisation
through' which this information could
be collected. If there is a feeling that
some contribution is coming from out-
side, it is for the hon. Member to
direct his question to the ministry
concerned and they will certainly sup-
ply him information.

SHRI K. LAKKAPPA : Is it a fact
that certain sections of the Congress
headed by Mr. S. K. Patil.... (Inter-
ruptions.)

MR. SPEAKER: Yesterday also I
requested you not to bring in the
names of persons who are not here to
defend themselves.

SHRI K. LAKKAPPA: ...headed
by big congress leaders who were de-
feated in the general elections but who
are in the working committee are put-
ting pressure to stop legislation being
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enacted to prevent donations by big
industrialists who are in the hands of
these congress leaders? What action
is this government taking to resist that
pressure?. .. .. (Interruptions.)

MR. SPEAKER: Please allow the
Minister to reply. Otherwise, the alle-
gation goes unchallenged.

o Ao wio: mT ¥ WX
afqemw g7 @ & fag & &7

SHRI F. A. AHMED: The hon.
Member is entitled to have his opi-
nion. Other persons including the
Congressmen are entitled to have their
opinion. Government cannot take any
action against people holding a diffe-
rent opinion.

SHRI TENNETI = VISWANA-
THAM: The hon. Minister says it is
a matter of opinion. We want to know
whether they are going to introduce
legislation or not.

SHRI F. A. AHMED: It is already
before the House.

SHORT NOTICE QUESTION

STOPPAGE OF PRODUCTION IN ZINC
SMELTER AT UDAIPUR

SNQ 13. SHRI BHOLA NATH
MASTER:

SHRI YASHPAL SINGH:

SHRI KANWAR LAL
GUPTA:

SHRI NAVAL KISHORE
SHARMA :

SHRI CHINTAMANI
PANIGRAHI:

Will the Minister of STEEL, MI-
NES AND METALS be pleased to
state:

(a) whether it is a fact that the pro-
duction in Zinc Smelter at Udaipur
has been stopped thereby resulting in
unemployment of workers:

(b) whether it is also a fact that
huge stocks have piled up; and

(c) if so, the steps Government pro-
pose to take to meet the situation?
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MI-
NES AND METALS (SHRI P. C.
SETHI): (a) The production in the
Zinc Smelter has been temporarily
stopped but no permanent or regular
employee has been retrenched.

(b) There has been accumulation of
stocks as under: —

Zinc ingots 4938 tonnes
Cadmium 23
Superphosphate ... 18650 .,

(c) Steps are being taken by the
Government to review and restrict the
import of zinc and superphosphate to
the minimum. Import of cadmium has
been restricted. In the case of zinc,
arrangements are being made to divert
a part of the stocks for galvanising
purposes. Efforts are continuing to
clear the stock of superphosphate.
Hon’ble Chief Minister of Madhya
Pradesh Government has assured to
take 15,000 tonnes of superphosphate,
on an immediate basis. Wim these
measures the factory is expected to
resume production from 15th Septem-
ber, 1968.

W W A AR e

“We have been dependent for
our zinc requirements on import
which caused a great drain on our
scarce foreign exchange resources.
I am particularly happy that the
quality of this metal is superior to
the one guaranteed under the agree-
ment with French experts.”

WA FO% 6 A TgY @
N 9 AR Iq foF deeT
SEEE W 200 @ wfuw A9
TR W F AR A o fR gw
¥ g3geE F1k ofy 39 § gy @ n:
“Hindustan Zinc Limited, since its
inception, has strived to attain opti-
mum production-and has succeeded
spectacularly having no public or

private unit in India capable of
claiming a similar result.”
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FTY N A o @ E AR
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W WA TR ;AT OF @
&1 f9F #1 feEmEde 65 gaTT A
F 2 AT W 65 guT = F fA3
A 7 T FT IAE AF qEr i
7T & gw T 51,508 T faw
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“Mr. Singh said, it is known that
the United States of America has a
stock of more than a billion tonnes

of fertilisers representing their one

year’s production. It is also
believed that they are using strong
political and economic pressure on
developing countries for buying
their fertiliser. Re-financing of our
loans were made subject to our pur-
chasing their fertiliser.”
®| IR A g ¢ fF gt W=
F fowzdfer @ s wd W gl
g ST N g ¥ g wieansw
TN ® @ ! WK T A
¢ @ =1 R W I w4 Tifs
gt ¥ FIEHI FT AT PAT WA
AN Y a% ?

=t wo Wo W: gt aw fo=w
N AEET T qEF g, T AW
o Y zmawawar 85 ¥ 88 T
= W oA aE g, 65 BN
N TH | T AF TG FT qAA L,
# wgm W g f5 o owww R
N IEA AT 18 FWIT A
TAR A 2 AR Fhw 10 T
T OWRAT JRT A Y, W A A
AT 27-28 FATT A ¥V )

st WUTAT A 38 FAT A |

st Wo Wo ¥R : 38 T A
WA WM g1 AT, TH OATA 28
T A A ¥ fad gm smEn
# WH X @ FT OIWE R AT
feqr mr) wfF d= ® oA
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st Wo do F: AL IEEA F
Harfas agr wET w@iwr TJ@ )
W oam oy 5w &= w1 o
IORA W g F AT FI AT
Tifgd 91 R Ig /Y AT H &
IR QT AN Al qE R AR
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@ fad 7 g & 5+
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SHRI N. K. SOMANI: It has
become patently clear that because of
the irresponsible issuance of free
licences by the Commerce Ministry
for the import of 50,000 tons of zinc
this year alone, the indigenous plant
capacity 1s being forced to remain
idle and there is absolutely no coordi-
nation between these two Ministries,
which is entirely at the cost of foreign
exchange and an infant public sector
project. To my mind the only chance
is that India should be able to develop
the export of zinc in times to come.
While the cost of imported zinc is
Rs. 2,800 per tonne, our cost of pro-
duction comes to Rs. 3,200 per tonne
which is inclusive of excise duty and
the high cost of power charged by the
Rajasthan Electricity Board. In this
context, may I know from the
Government of India whether it will
take steps to export zinc in the near
future by cutting down the excise
duty and also bringing down the rate
of power which is being charged in
Rajasthan ?

SHRI P. C. SETHI : Our require-
ment of zinc in 1967-68 is 80,000
tonnes; in 1968-69 it is 88,00 tonnes
and in 1969-70 it will be 96,800
tonnes. Our total available produc-
tion next year will be only 38,000
tonnes.  Therefore, there is hardly
any scope for trying to export. As
far as the import of zinc is concerned,
the price is Rs. 2,300 per tonne and
a counterveiling duty of Rs. 500 is
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put over it.  Therefore, from that (7) | WA @
point of view also we will have to

<
beavily subsidise if we try to export. frafe s & gfrar w1 aw
So, there is no chance of export. Our 33T FIT TA IANMfIET ¥ ¥ Eio
requirements are also much higher
than our production.

SHRI THIRUMALA RAO: Is it T omen T T & &; i
not a fact that while units like DCM () =1 @@ wrvmw & 3w
are able to produce and sell their qft & mEaw & .
products to Congress Governments, il ) o 'TEIT &
a public sector project is not able to WX AR g, & W AHA ¥ TER
sell its stock to Congress Govern- 7 FRIATE ?
ments ? What is the snag here ? Why TR
is it that the private sector is able to  FfooT WATTA§  Tu-salt (Gﬂ bl dadr]
command a bettey market than our ™ win) ¢
own institutions ?° Will the Minister
explain why it is so ? (F) & (9): @ § amem

SHRI P. C. SETHI : As far as the ¥ WWW 9% 23.94 %o WA fiFodTo

cost of superphosphate of Hindustan § 3wz 52.05 wfiy frouTo * wew
Zinc is concerned. we are able to

produce it cheaper than private sec- Warves fom omar @1 Rdw
tor parties. ‘It is true that we were Wi FT FJQA 9T TUTIF 100
depending on their supplies to give : ;=

to pMadhya Pradesh 25,000 tonmes sfowa 1 = A T A1 osmm
and Rajasthan 10,000 tonnes. We are W@ & TSq MR 79 ¥ wreaw
trying in the other States also but they ¥ figy syar e

could not materialise. Our selling

price is comparatively much cheaper 2. JUHLY IHEa F R GIRY

than the selling price of the private oo & =oa A . <
sector parties. But I would admit ¥ wwdw ¥ a

that the sales organisation of Hindus- @™ 5 FR@M & | 7 &t FTE@M1
tan Zinc has not yet picked up and  F gifqs gl afes &1 s

there is scope for improving the sales - : .
organisation. FYST T qT FIEET IV AT

WRITTEN ANSWERS TO 4 FATE AR ¥ oWHR F QX W
QUESTIONS afed ¥ £
AT AQT FAS @ & JqQ 3 T W fwmd P #

*695. s TWEATC WwEl w7 fe
afoen @ a7 T W FW FA g
fs: e Wgg s @ o F
(*)\*{'ﬁﬁ%ﬁm @ it o sfww v
T RAE W W AP T g oy g wmy & faw
e O A @ afe A I g

o FT AR Y § INQUIRY COMMISSION ON BIRLA
! GROUP -OF INDUSTRIBS
il ‘; *698. SHRI UMANATH:
W et 3w # SHR HINGH . MESHWAR
¥ ;W aofz SHRI A. SREEDHARAN:,
g, @ s g feed & 5 SHRI P. GOPALAN:
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SHRI P. RAMAMURTI :
SHRI K. ANIRUDHAN

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 549 on the 23rd July, 1968 and
state :

(a) whether  Government  have
considered the question of appoint-
ment of a Commission of Inquiry on
the Birla Group of Industries ;

(b) if so, the decision taken in the
matter ;

(c) when the Commission is likely
to start functioning; and

(d) if reply to part (a) above be
in the negative, when the decision is
likely to be taken and the reasons for
the delay ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The mnature of the
appropriate machinery to be set up
is still under the consideration of
Government.

(b) and (c). Do not arise.

(d) An early decision is now
expected. The reason for the delay is
that there are still some allegations
concerning various Ministries on
which Government have yet to take a
final view.

PROSECUTION OF M/s. GuUzDAR
Kajora CoAL MINES LTD. AND M/s.
CaLcutTtA SAFE DEepPosIT Co. LTD.

*699. SHRI INDRAJIT GUPTA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 4337 on the 19th March, 1968
and state :
: (a) the action taken up to date by
the Registrar of Companies against
‘M/s. Guzdar Kajora Coal Mines Ltd.
for offences under Sections 143, 150,
193, 285, 292,-297, 301, 303 and 307
of the Companies Act;

(b) The progress made with the
prosecutions pending -against ‘M/s.
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Calcutta Safe Deposit Co. Ltd. for
similar offences ;

(c) whether Government are aware
that thousands of small and medium
depositors will be ruined if the firm
mentioned in part (b) above is asked
to wind up; and

(d) how Government propose to
protect the interests of these deposi-
tors?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT®' AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) As stated in reply to
the Unstarred Question No. 4337 of
19th March, 1968, it was decided that
under the circumstances no useful
purpose would be served by launching
prosecutions under different sections
‘mentioned which appeared to have
been contravened. It was considered
that the better course would be to
apply to the Court for winding up of
the company. The liquidator can
have a thorough probe and appro-
priate action as may be called for
thereafter will be taken. Necessary
steps for winding up are being taken
and it is expected to move the Court
shortly.

(b) This company did not con-
travene all the Sections mentioned in
(a) excepting Section 285 relating to
not holding the Board of Directors
meeting periodically. For the reasons
stated in (a) above, no prosecution was
launched for this and other technical
defaults but it was decided to apply
to Court for winding up of this Com-
pany also. For defaults under Sec-
tions 210 and 220 in respect of filing
the company’s accounts for the years
1964-65 onwards, the company and its
directors were convicted for default
in 1964-65. The case relating to
1965-66 is pending and prosecution
for 1966-67 accounts is being
launched.

(c) It is seen from the published
balance-sheets of the Calcutta Safe
Deposit Co. Ltd. that it has not accep-
ted any deposits from the members
of the public.

{d) Does not arise.
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EXPENDITURE ON ADVERTISEMENTS
BY INDIAN RAILWAYS

*700. SHRI PREM CHAND
VERMA : Will the Minister of
RAILWAYS be pleased to state:

(a) the budget allotment and the
actual expenditure incurred on adver-
tisements in newspapers during the
year 1966-67 and 1967-68 and the
amount provided for in the budget
estimates for the year 1968-69 ;

(b) the names of newspapers which
received advertisements from Indian
Railways (all Railways) and the
amount paid to each newspaper
during the years 1966-67 and 1967-68
for publishing classified and display
advertisements, separately ; and

(c) the basis of selection of news-
papers for releasing Railway adverti-
sements ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (@) A
statement of actual expenditure in-
curred on newspaper advertising
during the years 1966-67 and 1967-68
is laid on the table of the Sabha.
[Placed in Library. See No. LT—
1930/68.] Since railway advertising
is decentralised actual expenditure
incurred by each railway/administra-
tion has been shown separately.

The information regarding the bud-
get provision for these years as well
as 1968-69 is being collected and will
be placed on the table of the Sabha.

(b) These particulars are being
collected and will be placed on the
table of the Sabha.

(c) Railway advertisements are
released to newspapers which are used
by the Directorate of Advertising and
Visual Publicity of the Ministry of
Information and Broadcasting, taking
into account the circulation and stand-
ing of the newspapers, the area in
which they circulate, their readership,
the subject of the advertisement and
other relevant factors.

UNLOADING OF COAL AND WOOD AT
AIMERE GATE AND TUGHLAKABAD
SHEDS (N. RLY.)

*701. SHRI GADILINGANA
SOWD : Will the Minister of RAIL-
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WAYS be pleased to state:

(a) whether it is a fact that the
Railway wagons carrying coal and
wood are not unloaded at the Ajmere
Gate and Tughlakabad sheds for
several days ;

(b) whether it is a fact that the
Railway employees in connivance
with the big traders evade the demur-
rage on the coal and wood wagons; °

(c) whether any Officer has made
surprise checks as to wiy the wagons
are not unloaded on the fixed date;
and

(d) if not, whether Government
propose to depute any Officer to see
that the wagons are cleared and the
big traders are not given an undue
weightage ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No
Sir, most of the wagons are unloaded
within the prescribed free time.

(b) No such cases have come to
notice.

(c) and (d). As stated in answer to
part (a), most of the wagons are
released within the prescribed free
time.

Inspections are carried out by both
officers and Inspectors.

CLOSURE OF INDUSTRIAL UNITS IN

*702. SHRI ONKAR
BERWA:
SHRI K. M. KOUSHIK :
SHRI S. P. RAMA-
MOORTHY :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) the number of Industrial units
which were closed down in U.P. due
to recession ;

(b) how many of those umits have
since started functioning ;

(c) the break-up of units which are
still lying closed ;

(d) whether the units which have
started functioning are producing to
their full capacity or even according
to the pre-recession capacity ; and

LAL
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(¢) what steps have been taken to
see that the closed units start func-
tioning before long ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (¢). The required
information is being collected from
the Government of U.P. and will be
laid on the Table of the House.

W =R fowm
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CENTRAL ORGANISATION FOR FOREIGN
PROCESSES AND KNOW-HOW

*705. SHRI CHENGALARAYA
NAIDU:

SHRI D. N. PATODIA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that
Government propose to create a Cen-
tral Organization to look after the
purchases of foreign processes and
know-how ;

(b) if so, the purpose of the said
organization ;

(c) whether the organisation will
help the Foreign Investment Board,
recently set up by Government, to
regulate the foreign collaboration;
and

(d) whether the various Ministries
are opposed to the organization because
this will curtail their powers ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (c). The Govern-
ment are considering the feasibility of
procuring know-how and technology
on a centralised basis in respect of
certain manufacturing sectors and pro-
cesses. The object of such centralised

THo A4, IT-EET
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procurement, wherever this is found
practicable, is to avoid repetitive pur-
chase of such know-how through
different  parties, involving heavy
foreign exchange liabilities, and to
encourage indigenous research and
technological development. The ques-
tion eof utilisation of various existing
agencies for this purpose is under
consideration. It may not be practi-
cable for any one organisation to
procure, assimilate and transmit to
others technological know-how in
various specialised fields of industry.
(d) Does not arise.

AGREEMENT WITH EUROPEAN COMMON
MARKET COUNTRIES

*706. SHRI S. C. SAMANTA :
Will the Minister of COMMERCE
be pleased to state:

(a) the arrangements arrived at
with the European Common Market
countries for giving facilities to India
on ‘tems other than on handloom,
cotton and silk fabrics ;

(b) the nature of facilities being
given by them ;

(c) the value of Indian goods likely
to be exported to the European
Common Market and the advantages
expected to be accrued to India there-
from; and

(d) the further prospects of any
increase in such exports ?

THE MINISTER OF COM-
MERCE (SHRI DINESH SINGH) :
(a) to (d). A statement is laid on
the Table of the House. [Placed in Li-
brary. See No. LT—1931/68.]

feeelt & wfom 70 Iaw
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Ty * gfawfal ®1 SAemfaEt
¥ TNy 9T AWEET W<
g &\ wgr W d@wa gur &, faeit
T afgefe g w@gEar &
T g

MANUFACTURE OF TENNIS BALLS

*708. SHRI S. S. KOTHARI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that the
existing installed capacity for the
manufacture of tennis balls is suffi-
cient to meet the demand for such
balls in the country and that the
existing producers have represented
to Government that the total installed
capacity could not be used owing to
the shortfall in the imports of felt
required for such manufacture; and

(b) what arrangements Government
are making to ensure that adequate
supply of imported felt is made avai-
lable to the existing manufacturers of
tennis balls to enable them to achieve
full production ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Existing installed
capacity for the manufacture of tennis
balls is not conmsidered adequate to
meet the envisaged demand. M/s.
Indian Rubber Manufacturers Ltd.
have represented regarding shortage
of imported melton cloth (felt) for the
manufacture of tennis balls.

(b) Import of raw materfals, inclu-
ding felt, is being permitted keeping
in view the availability of foreign
exchange.

Hours oF EMPLOYMENT REGULATIONS
FOR RUNNING STAFF

709. SHRI BRIJ RAJ SINGH
KOTAH : Will the Minister of RAIL-
WAYS be pleased to state whether it
is_a fact that the present Hours of
Employment Regulations for the
Railway Running staff are notjqen-
ducive to efficient running of trains ?
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THE MINISTER OF RAILWAYS:
(SHRI C. M. POONACHA): The
provisions of the Hours of Employ-
ment Regulations are based on a
detailed consideration of all aspects
like proper operation of train services,
requirements of staff “etc. and it
would not be correct to say that the
present rules are not conducive to
efficient running of trains.

TRADE AGREEMENT WITH AUSTRALIA

*710. SHRI S. K. TAPURIAH :
Will the Minister of COMMERCE
be pleased to state :

(a) whether any trade agreement
has been reached or is under negotia-
tion with Australia following the
Prime Minister’s visit to that country;
and

(b) if so, the details thereof ?

THE  MINISTER OF COM-
MERCE (SHRI DINESH SINGH) :

(a) No, Sir.
(b) Does not arise.

MEDICAL FACILITIES TO RAILWAY
EMPLOYEES

*711. SHRI MANIBHAI J.
PATEL : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that there
are no arrangements for medical
treatment of those Railway employees
and their families who reside far away
from the Railway Hospitals and
Health Units ;

(b) whether any other assistance is
given to such employees who cannot
avail of the medical facilities from
the Railway hospitals and medical
units; and

(c) whether the Railway employees
who are residing 14 miles away from
the Hospitals and Health Units
in Delhi have opted for the
CGHS dispensaries located near their
residences and, if so, the number
thereof and the reasons for not accep-
ting their requests ?

THE MINISTER OF RAILWAYS
(SHRI - C. M. POONACHA): (a)
Railway employees residing in a place
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remote from a Railway hospital/
Health Unit or a Railway Doctor
may make their own arrangements
for any medical attendance they may
require.

(b) Such employees are entitled to
reimbursement of expenditure for
medical attention at non-Railway
medical institutions, to the extent per-
missible under rules.

(c) Railway employees numbering
1731 desired to avail of the CGHS
Scheme facilities at Delhi/New
Delhi. The possibility of coming to
an arrangement with CGHS authori-
ties for this purpose was explored, but
they did not agree to accommodate
the Railway staff under their scheme,
on a contributory basis.

EXPORT PROMOTION SCHEMES

*712. DR. RANEN SEN: Will
the Minister of COMMERCE be
pleased to state:

(a) whether Government have
reviewed the working of the various
Export Promotion Incentive Schemes
and their effect on India’s export per-
formance ;

(b) whether Government intend to
continue these Schemes; and

(¢) the annual expenditure incurred
by Government on these Schemes ?

THE MINISTER OF COM-
MERCE (SHRI DINESH SINGH) :

(a) and (b): Yes, Sir.

(c) The expenditure incurred by
Government on cash assistance
schemes during the year 1967-68 is
Rs. 16.47 crores.

SupPLY OF RAILS AND RAIL WAGONS
To USS.R.

*713. SHRI BABURAO PATEL :
Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that the
Soviet Prime Minister, when he visi-
ted India, merely gave promise to
buy “‘any number of rails and rail-
way wagons” from us, but did not
place any definite order either for
rails or for wagons ;

(b)theprecuestemhknby
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Government after the Soviet Premier
Kosygin’s promise to get the Soviet
Government’s actual order and with
what result and for what value; and

(c) if not, the reasons therefor ?
THE MINISTER OF COM-
MERCE (SHRI DINESH SINGH) :

(a) to (c). When the Soviet Prime
Minister visited India in January,

-1968, he expressed interest in buying

railway wagons from India on a long-
term basis. In pursuance of this,
M/s. Machinoimport, Moscow have
signed a Protocol with the State
Trading Corporation of India Ltd.,
for supply of 54,000 Railway Wagons
upto 1975.

The Soviet Union is also interested
in buying steel rails and other steel
products and it has signed an agree-
ment with Hindustan Steel Ltd., for
supply of 600,000 tonnes steel sec-
tions during 1968-70.
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MESSRS. BHARAT BARREL AND DRUM
MaNUFACTURING Co. (P) L1D.,
BoMBAY

*715. SHRI S. M. BANERIJEE :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 1652 on the 30th July, 1968 and
state :

(a) the reasons for not accepting
the findings of the technical officers
in respect of the assessed capacity of
the bitumen drum plant of M/s.
Bharat Barrel and Drum Manufac-
turing Co. (P) Ltd., Bombay;

(b) the date on which the said
company was informed that assessed
capacity of its bitumen drum plant
has not been considered for accep-
tance ;

(c) the reasons for not distributing
bitumen drum sheets also pro rata to
licensed capacities of bitumen drum
iahl:’ricators in the interest of industry;

(d) whether Government propose
to inform the Joint Plant Committee
to take into consideration the licensed
capacity of bitumen drum plant of
the said firm ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) As already explained
in reply to parts (c) and (d) of the
Lok Sabha Unstarred Question
No. 1652 on the 30th July, 1968, the

5—5 LSD/68
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findings of the technical officers in
respect of the capacities of the bitu-
men drum plant of the firm were not
considered for acceptance as certain
matters needed further examination,
arising out of the report of the tech-
nical officers on the assessment of oil
barrel capacity undertaken during
1965. This examination has not been
completed yet.

(0) The firm was informed in letter
dated 26-5-66 that no revision of
capacity was possible for bitumen
drums.

(c) Bitumen drum sheets are issued
to Oil Refineries/Oil Companies, as
the demand of these sheets starts with
the envisaged production of bitumen
by the Refineries. Sheets are made
available according to requirements
for packing bitumen produced by the
Refineries.

(d) The Joint Plant Committee
have been informed of the licensed
capacity of M/s. Bharat Barrel &
Drum Manufacturing Co. (P) Ltd.,
for bitumen drums and also the pro-
duction of bitumen drums reported
by the firm during 1966.

FOREIGN INVESTMENT

*716. SHRI JYOTIRMOY BASU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state what
adjustments were made immediately
after devaluation in the book value of
assets and corresponding entries rela-
ting to loans and other outstanding
debts in the books of Companies in
which there were foreign investments?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : The Government of India
has, vide its Notification No. GSR
129 dated the 3rd January 1968, a
copy of which was laid on the Table
of the House on 27-2-1968, amended
the provisions of Schedule VI of the
Companies Act, 1956 with a view to
enabling the companies to make
adjustment in the value of the fixed
assets purchased by them from a
coumntry outside India consequent to a
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change in the rate of exchange at any
time after the acquisition of the assets
if any liability in respect of the
acquisition of such assets remained
unpaid on the date of the devaluation
and in respect of which increased
payment had to be made. It is not
possible to state what adjustments
have already been made or may be
made since the issue of the Notifi-
cation by thousands of companies
which may be concerned as there is
no requirement that they should
specifically mention in their .balance-
sheets the additions made to the
original cost as a result of devaluation.
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SUPPLY OF NATURAL RUBBER

*718. SHRI ~"CHANDRA SHE-
KHAR SINGH: Will the Minister of
COMMERCE be pleased to state: .

(a) whether the manufacturers of -

rubber goods have complained about
the difficulty in securing supplies of
natural rubber at controlled price ;

(b) whether natural rubber is in
short supply ;
() if so, the reasons therefor; and

(d) the steps taken to ensure ade-
quate supply of natural rubber to the
manufacturers ?

THE DEPUTY . MINISTER . IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI) :
(@) Yes, Sir.

(b) to (d). Owing to unusually
heavy and continuous rains in Kerala
during the current monsoon Season
and consequent interruption in tap-
ping operations, there has recently
been some set-back in the indigenous
production of natural rubber, - which,
even under normal conditions, is not
adequate to cover the full require-
ments of the rubber goods manufac-
turing industry. The matter is
receiving - attention.

IMpACT OF CLOSURE OF SUEZ CANAL
‘ON INDIA’S TRADE

*719. SHRI BAL RAJ MADHOK:
Wilt the Minister of COMMERCE
be pleased to state :

(a) the value of India’s exports to
and imports from the U.S.A., USS.R.,
UK., Japan, U.AR. and Israel during
the first half of the year 1968,
country-wise ;

(b) the proportion of this trade
bandled by the State Tradmg Cor-
poration ; -

© the addmonal cost on imports
during the same period . becgus¢ of
closure of Suez'Canal;

{d)-the steps taken to . diversify
1ndla s foreign trade and to cut down
from ‘the countries sithated on

the West: of the Suez Canal; and,
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.. (e) whether any steps have been

taken to utilise the port of Eilat for
transhipment of goods through Israel
as an alternative to the Suez Canal ?

THE MINISTER OF ' COM-
MERCE (SHRI DINESH SINGH) :
(a) to (e). A Statement is laid on the
Table of the House.

A statement showing the value of
India’s exports to and Imports from
the US.A, USSR, UK., Japan,
U.AR. and Israel & STC’s share m
them for the period January—April,
1968, (for which the data is availa-
ble) is attached. It is not possible to
state precisely the additional cost
incurred on imports by India as a
result of the closure of the Suez Canal,
but it is estimated that additional
expense of about 22.5 million Rupees
per month on account of higher
freight charges to be paid for our
meorts from the Western countries.

It is the policy of the Government
to diversify India’s Foreign trade
product-wise and country-wise as far
as possible. The import policy is
aimed at meeting the country’s basic
needs, its developmental requirements
and at providing raw materials for
export-based industries with :due
regard to import substitution. It is
also aimed at securing imports from
the most advantageous sources.

The Government of India is not

aware of any such step.

Smcxs oF CoAL

*720. SHRI HIMATSINGKA
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether Government’s atten-
tion has been drawn to the large
stocks of coal at the pit-heads in
Bihar, Assam and Andhra Pradesh ;

(b) if so, the latest accumulation of
coal stocks in each of these States;
and

(c) the steps taken by Government
with a view to ensuring the smooth
working of the colhenes m these
States ?
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STATEMENT

(Value in Rs. lakhs)

s TOTAL IMPORTS IMPORT BY STC  TOTAL EXPORTS FXPORT BY STC
No. Country (Jan-April ’68)  (Jan-April *68) (Including Re- (Jan-
Exports April
(Jan-April, 1968)
1968)
1 US.A. 2,54,94 659.86 70,89 7.96
2 US.S.R. 45,45 394.89 40,35 87-05
3 UK. 50,40 1.16 62,35 6.04
4 Japan 40,13 —_ 52,31 24.36
5 U.AR. 12,78 22.15 4,87 —
6 Israel Negl. —_ 4 —

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI P. C.
SETHI) : (@) Government are aware
of the large stocks of coal at the pit-
heads in Andhra Pradesh. While the

stocks in Bihar are somewhat on the
high side, the coal stocks in Assam
are insignificant.

(b) The latest position of coal
stocks in these States is as under:

(In million tonnes)

State March April May June
(Provl.) (Provl.) (Provl.)
Bihar 2.600 2.600 2.660 3-040
Assam 0.002 0.002 0.004 0.007
Andhra
Pradesh 1.037 0.940 0.950 1.060
() Ntflcc-,ssaryl stfeps ::lzrc takfen to (%) = 2@ aw g 5 oa=t
ensure the supply of empties as far as
available matching with the demand. S-S ERCH) é‘ri A Q%_' W X
In respect of Andhra Pradesh coal =af|m § &t wd foww & 3o W
stocks, the bulk of which is slack, the  grzrg 23 ¥ ST #T 2 § WR
position of its disposal is under the
consideration of the Singareni Collie- %8 ¥ ¥ faw &< 3] § s o
ries Co. Ltd. qa ¥ ¥ SqW™T 94 ;
waf AW WA LY 9T A
7O THALTT (@) =r ag ot a4 § f& @
5896. S WET WW WA : W1 WG Ty ME A FAIA FA9 A
T Wy ag q@N W I R f oF @ wfw ¥ faeg fesma #
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EXPORT OF ART SILK CLOTH

5897. SHRI BABURAO PATEL :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact the Rayex
and the State Trading Corporation
have together secured export orders
worth Rs. 5.10 crores for the Art Silk
Cloth ;

(b) if so, the value of goods expor-
ted so far, country-wise ;

(c) the amount of profits expected
on the deal and the exact share of
Rayex in the profit; and

(d) the names and addresses of the
commission agents, in India and over-
seas, with the percentage of commis-
sions allowed to them on the above
transactions and the mode and
currency of payment of the commis-
sion ?
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THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI) :
(a) Yes, Sir,

®) Value of goods exported coun-
try-wise is:

Belgium Rs. 37,300
Canada Rs. 9,33,400
Total Rs. 9,70,700

(c) There is no profit earned on
export of art silk fabrics. Rayex
which is business associate of STC
for the export of Rayon fabrics, gets
one per cent as business commission.

(d) There are no commission agents
in India and overseas. Business was
secured by the Joint Sales Team from
the foreign buyers and the orders
have been distributed to Registered
Associates of Rayex for supply on
account of STC/Rayex.

BALANCE OF TRADE

5898. SHRI BABURAO PATEL:
Will the Minister of COMMERCE
be pleased to state:

(a) the annual statistics of our ex-
ports and imports in rupees during the
last three years, country-wise witht
annual differences in trade balances;

(b) the precise steps taken to in-
crease exports and balance the trade
in the case of countries with an un-
favourable trade balance;

(c) the items of import in which we
are still very badly dependent on
foreign countries, with the names of
the countries and the annual value of
such imports in rupees;

(d) whether steps can be taken to
cut down such imports to attain a fa-
vourable trade balance; and

(e) if not, the reasons therefor?

THB MINISTER OF COM-
MERCE (SHRI DINESH SINGH):
(a) A statement showing statistics
of exports and imports during the last
three years with annual differences in
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trade balances is laid on the Table of
the House. [Placed in Library. See
No. LT-1916/68.]

(b) The following steps are taken
fo increase the exports:—

(1) Negotiation of trade agree-
+  ments; '

-(2) Opening abroad of. oﬂjces of
Export Promotion Councils and
Commodity Boards;

(3) Participation in Trade-Fairs
and Exhibitions;

(4) Deputation of Study and Sales
Teams;

(5) Conducting of market surveys
in foreign countries;

(6) Facilitating the setting up of
industries abroad by the Indian
Entrepreneurs;

(7) Exchange of Trade Delegations
and discussions.

(¢) A statement is attached.

(d) and (). It is the pol@cy of the
Government to permit import of
such items only which are essential
to the economy of the country and
are not produced in sufficient quan-
tity to meet the demand. Import Po-
licy is constantly under review with
due regard to the increasing indige-
nous production and import substi-
tution and suitable changes are made
as and when necessary.

PRODUCTS LYING UNSOLD IN HINDUS-
TAN STEEL LTD.

5899. SHRI BABURAO PATEL:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

‘'(a) the quantity, variety and the
value of products of the Hindustan
Steel Limited lying unsold for want of
demand;

(b) whether it is a fact that some of
the products were manufactured with-
out previously ascertaining the de-
mand and saleability of the products
in the market, particularly merchant
mill products .and billets;
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‘(c) if not, the "reasons why these
products are lying unsold in a seller’s
market; and ‘ '
(d) the steps taken to dispose of
these products - mow rusting in the
yards? \

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI RAM SE-
WAK): (a) The stocks of materials
which Hindustan. Steel Limited are
finding difficult to dispose of are of
the order of 2,78,500 tonnes valued
approx. at Rs. 100 million. These
mostly comprise arisings and defec-
tives and small quantities of bars,
zté')l.lcturals and untested blooms (mix-

(b) to (d). Most. of the unsold pro-
ducts being of the nature of arisings,
their production is unavoidable. Spe-
cial steps including reduction in price,
wide publicity and attempts of exports
have been taken for their early dis-
posal.

RATES IN REFRESHMENT DINING CARS
ON MaDRAS-DELHI ROUTE

5900.” SHRI G. S. REDDI:
SHRIMATI B. RADHA
BAI:

Will the Minister of RATLWAYS be
pleased to state:

- (a) the reasons why in Refreshment
cars in all trains from Madras to
Delhi public is charged 0.11 paise. ex.
tra as Maharashtra sales tax between
Wardha and Nagpur, while there is
no such additional charge in other
States through which the trains pass;

(b) whether the Railway authori-
ties propose to order uniform rates in
the Refreshment Cars throughout up
to the destination;

(c) whether it js a fact that Rs. 1.30
are charged for meals in the Refresh-~
ment rooms and Rs. 1.80 in Refresh-
ment Dining Cars, while the menu,
quantity of rice and chappatis and the
service also are the same and even bet-
ter in the refreshment rooms; and

(d) if so, ithe. reasons for disparity
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.- THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). Railways have instructions to re-
cover Sales Tax, wherever leviable, at
rates prescribed by each State, on
sales made in each State whether in
the Refreshment Cars or in the static
catering units.

To eliminate the necessity of re-
covering Sales Tax in mobile catering
units passing through different States
at rates varying from State to State,
the suggestion to prescribe uniform
rates inclusive of Sales Tax for items
sold in the Refreshment Cars and
other mobile units is being examined.

(c) and (d). Charge for a vegeta-
rian meal is Rs. 1.30 when served in
the Refreshment Room/Restaurant,
and Rs. 1.80 when served in Dining/
Restaurant/Buffet Cars and train com-
partments on all Indian Railways. On
the meals served in train compart-
ments from a static or mobile unit, a
service charge of 50 P. per meal is le-
vied in view of the additional expen-
ses incurred by the Railways on staff,
etc. There is no difference in the

“menu prescribed for meals whether
served from static establishments or
mobile units.

ALL INDIA RaiLway COMMERCIAL
CLERKS ASSOCIATION, SECUNDERABAD

5901. SHRI G. S. REDDI: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) whether the All India Railway
Commercial Clerks’ Association, Se-
cunderabad Division has voiced its
grievances several times to the Rail-
way Administration about their due
arrears;

(b) whether the grievances of staff,
such as arrears, night duty allowance,
provision for staff quarters, stoppage
of ‘all ad hoc promotions in higher
grade etc., have been represented; and

(c) if so, the action taken thereon?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(c). On the South Central Railway, as
on other Railways, there are recognis-
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ed Unions which take up matters con-
cerning staff through the Permanent
Negotiating Machinery and appro-
priate action js taken by the Railway
Administration.

No representation from this unre-
cognised sectional association, referred
to in the question, has been received
by the Railway.

RAILWAY SCHOOLS AT LALLAGUDA AND
KAzZIPET

5902. SHR1 G. S. REDDI: Will
the Minister of RAILWAYS be plea-
sed to state:

(a) whether the South Central Rail-
way Commercial Clerks’ Association
Zonal Body, Secunderabad has sent
any memorandum to the Railway Ad-
ministration in the matter of schools
in this sector;

(b) whether the Railway Schools at
Lallaguda and Kazipet on the South
Central Railway have been degraded;
and

(c) if so, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) and (c). With the adoption of re-
vised pattern of educational set up in-
troduced by the Government of Andhra
Pradesh, the Middle Schools up to
VIII standard, which are now under
reference, were either to be upgraded
by addition of IX and X classes or
downgraded by deletion of VIII class.
As the children of Middle Schools in
these two places were already going
over to the non-Railway Schools
after completion of standard VIII
and as the financial implications were
large, it was decided not to upgrade
these schools, but to abolish Class
VIII in these Schools. The Schcols at
Vijayawada and Bitragunta were up-
graded in the process.

BANSAPANI-PARADEEP RAIL LINK

:5903.. SHRI G. C. NAIK : Will the
Minister of RAILWAYS be pleased
to state:

- (a) whether the proposed Bansa-
pani-Paradeep railway line in the State
of, Orissa has been . surveyed; :
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(b) if so, the estimated cost;
_ (c) whether it is getting top priority
and when the work is likely to be
taken up;

(d) when the survey of the line was
started and when the same was com-
pleted; and

(e) the total expenditure incurred
thereon?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) About Rs. 46 crores.

(c) This line is not beihg consider-
ed for construction at present. How-
ever, for the movement of iron ore for
export via Paradeep port, construction
of a new Broad Gauge line from
Cuttack to Paradeep has been taken
up.

(d) The survey was sanctioned in
1963 and completed in 1965.

(e) About Rs. 12 lakhs.

PRIORITY TO COMMODITIES FOR WAGON
ALLOTMENT

5904. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that while
commodities like cigarettes, tobacco,
coffee and betelnuts are given class ‘C’
priority for wagon allotment, steel fur-
niture needed for home, hospital and
offices is given ‘E’ class priority;

(b) whether Government are aware
that steel furniture are more important
than cigarettes; and

(c) if the reply to parts (a) and (b)
above be in the ative, the steps
proposed to be taken to rectify the
anomaly? )

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.
However, sponsored movements of
steel furniture on account of Central
and State Governments and Public
Undertaking can - also take place in
item ‘C’ priority. .

(b) and (c). The aim of the Prefer-
ential Traffic Schedule is three-fold,
namely, to effect movement of various
kinds of traffic, such as, foodgrains,
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fertilisers, salt etc., and finished pro-
ducts and raw materials for basic in-
dustries, such as cement, iron
and steel etc., according to their
urgency and importance, to pro-
vide for movement of all other
commodities in varying quantities in
item ‘E’ priority subject to quotas
fixed and to ensure that all types of
traffic have their share in the available
transport capacity to meet the needs
of the overall economy of the coun-
try in a more satisfactory manner.

IRON AND STEEL PRODUCTION

5905. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of STEEL,
MINES AND METALS be pleased
to state:

(a) whether targets for the iron and
steel industry have been fixed for the
Fourth Five Year Plan;

(b) if so, the additional production
capacity as envisaged to be created in
the public and the private sectors;

(c) the break-up of the envisaged
iron and steel production in the public -
and the private sectors during the Plan
period;

(d) the outlays for the steel pro-
gramme for the Fourth Five Year
Plan and resources available and the
estimated requirements for the same;
and

(e) the export targets proposed to
be fixed under the Plan for the indus-
try?

THE DEPUTY - MINISTER IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI RAM
SEWAK): (a) No, Sir.

(b) to (c). Do not arise.
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T o7 gfeami # a9 ¥ g §
S gfaar arEt, glaar fewe wRw
M AFM F FEeAT & g ¥
Tofag wfgwfal #1 ameE: &
aEt § 1 WA F agy § fawen #
Ffes vdyas goeefad ¥ #
g Wam A ww ¥ WT g
WA F IvEAX ATeATHE Al &
THFTEATYHT F1 Torafad AfaFiia; &
w9 ¥ afiga F#F w1 Atfaem @ 2

PUNCTUALITY OF 342 DN. TRAIN

5907. SHRI ABDUL GHANJ
DAR: Will the Minister of RAIL-:
WAYS be pleased to state:

(a) the percentage of punctuality of
342 Dn. train during May, June and
July, 1968 separately and the reasons
for its late running; and

(b) the details of the steps taken to
maintain the punctuality of this train?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
139, in May, 10% in June and
13° in July, 1968.

Late running of 342 Dn. Passenger
is caused by a variety of factors which
include displaced crossings with other
trains running late e.g., 37 Up Punjab
6—5LSD/68
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Mail, 341 Up Passenger, 1 JNK Pas-
senger, 1 FB Passenger etc. This train
also gives precedence to 38 Dn.
Punjab Mail near Bhatinda. Late run-
ning of these other trains has been cau-
sed largely on account of failures of
control and tele-communication caused
by thefts of copper wire, etc. Difficulties
encountered on the saturated Rohtak-
Shakurbasti single line section also
contribute to the unpunctual mnmnz
of this train.

(b) This service is already designat-
ed as a suburban service on the RoH-
tak-Delhi section and given preference
in the matter of crossings and preced-
ences. Every feasible effort is made to
ensure the punctual running of 342
Dn. Passenger and all avoidable de-
tentions are taken up for corrective
and punitive action in erder to improve
its running.

PuncruaLiTy OF 1 DKR AND 2 DKR
(NORTHERN RAILWAY)

5908. SHRI ABDUL GHANI
DAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the percentage of punctuality of
1 DKR at New Delhi and 2 DKR at
Rohtak during this year;

(b) the details of the steps taken to
avoid the late running of thls local
tram,

(c) the action taken agamst the per-
sons responsible for Starting this train
late from terminus point Rohtak and
Safdarjang New Delhi respectively;
and

(d) if no action has been taken, the
reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
percentage punctuality of 1 DKR at
New Delhi and 2 DKR at Rohtak
during January, 68 to July, 68 was
46.5 and 37 respectively.

(b) to (d). Late running of these
trains was due to frequent control fai-
lures caused by thefts of copper wire,
teething difficulties felt in' connection
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with the installation of power signall-
ing in Delh: area and also because of
difficult movement over the congest-
ed Rohtak-Shakurbasti single line sec-
tion. Every feasible effort is being
made to ensure the punctual running
of these trains and all avoidable de-
tentions are taken up for corrective
and punitive action.

1 DKR passenger ex. Rohtak is wor-
ked by the incoming engine of 2 DKR
passenger. At present, since there is no
suitable engine turn-table at Rohtak,
this incoming engine has to be sent
from Rohtak to Jind for turning and
brought back to Rohtak. An analysis
has indicated that the existing margin
available between the arrival of 2
DKR and the departure of 1 DKR is
often insufficient for this purpose, es-
pecially when detentions to the engine
take place on the busy Jind-Rohtak
section. In order to reduce the incid-
ence of late starts to 1 DKR Passenger
ex. Rohtak, works are in hand for the
provision of an engine turn-table of
requisite capacity for turning the en-
gine at Rohtak itself,

In order to reduce the incidence of
late starts to 2 DKR ex. Delhi Safdar-
jang, the existing margin of 30 mi-
nutes from the arrival of 1 DND Pas-
senger at Safdarjang the rake and en-
gine of which are utilised to work
2 DKR is being increased to 50
minutes.

As a result of these steps, it is ex-
pected that the performance of both
the trains will improve.

TRAIN FROM DELHI TO ROHTAK

5909. SHRI ABDUL GHANI
DAR: Will the Minister of RAIL-
WAYS be pleased to refer to the re-
ply given to Unstarred Question No.
9825 on the 7th May, 1968 regarding
introduction of a train from Delhi to
Rohtak between 11.10 a.m. and 4.40
p.m. and state:

(a) the progress made in the mat-
ter; and

(b) the time expected to be taken
to introduce a day-time train on this
chord? :

AUGUST 27, 1968
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THE MINISTER OF RAILWAYS
(SHR1 C. M. POONACHA): (a) and
(b): The question of introduction of
a mid-day train between Delhi and
Rohtak has been re-examined but not
found operationaily feasible at pre-
sent due to movement difficulties on
the Rohtak-Shakurbasti single line
section and over the Delhi/New
Delhi/Sadar Cabin triangle.

Quota 0F Raw Fnms T10 FiLm
PRODUCERS

5910. SHRI KASHI NATH PAN-
DEY: Will the Minister of COM-
MERCE be pleased to state:

(a) the quota of Raw Films allot-
ted to (1) Shri Mohan Sehgal, (2) Shri
P. S. Veerapa, (3) Shri N. N. Sippy
(4) Shri Mohan Kumar (5) Rajshri
Picture (P) Ltd., (6) Mahmood Pro-
duction (7) Shri V. Shanta Ram (8)
Subodh  Mukerjee  Productions (9)
Shri Joy Mukerjee (10) Shri H.S. Ra-
wal, during the last three years;

(b) whether any complaints have
been received against these Film Pro-
ducers that they have misused the raw -
films quota allotted to them during the
said period; and

(c) if so, the action taken by Gov-
ernment against them?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFlI QURESHI):
(a) to (¢). The information is be-
ing collected and will be laid on the
Table of the House in due course.

TRADE DELEGATION TO IRELAND

5911. SHRI RAMACHANDRA
VEERAPPA: Will the Minister of
COMMERCE be pleased to state:

(a) whether it is a fact that a High
Level Trade delegation is likely to
visit Ireland; and

(b) if so, when a programme for its
departure is likely to be finalised?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) No. Sir.

(b) Does not arise.
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RAILWAY QUARTERS FOR WOMEN AND
SCHEDULED CASTES AND SCHEDULED
TriBES EMPLOYEES

5913. SHRI SIDDAYYA: Will the

Minister of RAILWAYS be pleased to
state: .
(a) whether it is a fact that since
1958 there were orders to the effect
that special consideration should be
shown in the allotment of Railway
quarters to women and Scheduled
Castes and Scheduled Tribes emplo-
yees;

(b) if so, whether those orders have
been withdrawn; and

(c) if so. the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI1 C. M. POONACHA): (a) Yes.

(b) Yes.

(c) The orders were not found prac-
ticable and could not be implemented
without making discrimination against
the rest of the staff.

FirsT CrLASS COACHES ATTACHED TO
TrAIN Nos. 1067 aND 1068

5914. SHRI SIDDAYYA: Wil
the Minister of RAILWAYS be
pleased to state:

(a) the age of the first class coaches
which are attached to trains Nos. 1067
and 1068 between Mysore and Banga-
lore on the Southern Railway:

(b) whether it is a fact that con-
demned and overage first class coaches
are attached to these trains and the
journey over the small distance is un-
comfortable; and

(c) if so, what steps are being taken
to improve the situation?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
There are 10 Ist Class coaches for
these trains and their age particulars
are as follows:

Under 10 years old — 3 coaches
Between 31 to 40 years

old — 5 .
48 years old 1 coach
58 years old — 1

10
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(b) Condemned coaches are not
used. Overaged coaches are attached
to these trains as on several other
trains also. But these coaches are
maintained to the required standard.

_(©) In view of (b) above, the ques-

tion does not arise.

IMPROVEMENT OF STATIONS AT MYSORE,

NANJANGUD AND CHAMARAINAGAR STA-
TIONS

5915. SHRI SIDDAYYA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether any schemes have been
taken up to improve the railway sta-
tions at Mysore, Nanjangud and Cha-
marajnagar; and

(b) if so, the details thereof?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) Does not arise.

T AT O T WA A &
T AT NG W AR
5916. st ®o fRo L\ SGERE U1 |

W Feft gz @A W g9 F4§

»
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() afe &, & a@ W W
R F Fq qF TN F A {WEw
g7

WY st (st Fo Yo gATE):
(%) & (¥). 1967-68 & a¥
¥ oger o€ ¥ 3,993 wWA N
W gwfa #t gl g€, fed &
1,251 WY F §Efag IO #}
T 1967-68 ¥ 79 AfFAT *
frcgare frar

(7) wgwr faum o€ F WRi
IR O QAT T w R
1969—70%ﬁﬁwmﬁmﬁm
fear s @ {0

% A # wrfgEE g ST O

5917. =t ®o fro Wgwx : FT
iﬁ:i#eﬁnzam%ﬁwﬁ?r

(F) AR 77 W aifga-
I AT AEA G FEER AR fee-
AR F = W 9 e
q AT 1A F ey # §e e
gy arh R @ oW faemn
g

(') 7 @R #r faure ge-
T ¥ A ox fawl W W
R &= Swmi ¥ f7 g T
¥ ux ¥faq A ST §; W

(w) afz =&, @ W w0 T
37

WA FN (N Jo Fo qAWm):
(%) o (w). wowEE: AR
A w1 www R AR fE-
AU & 9w ¥ W)
faai=a A AW HGAT wwet F
T g W AW ©ON WY &
T@El ¥ 2w owmEt #® i
oot @ A

() wA A Ie
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5918. sit ®o fAo wgwv: FT

(@) srag s+t a9 fF T@ER
¥ MG H A A AL oA
LS O O R

Tifagi ®1° FE MH IJqwew  AGS
2R, N TEEE, TIER W FoET
® wra e mfeEt ¥ oW
g AR F § F A1 A TTE-
T e T I g

(7) st IRma wmt (F) 7R
() 1 IT F@FCHES &, AV T
sfomgEl 1 W F17 F T IR
F T FEAR FI A7 faw E
(w) s g F faw -
WA § AN arer mfsal &Y "eAr
A &g AR

(v) afic #&, @ =z@%
Frowr 7

WA Helt (st Ao Ho gqATEN):
(F) @ oW IFewE R T
T HRAEH F T ATA-SOH qredy
g1 I garQ misgi wai 1 S/
2 e AWSgdwEEE FErd
w1 @ /2 KW oA
FEg-wEE gard mfear sgr
g1

(@) 1 s &@/2 fi & @&
mfsqr o AR T@EERE F @9
A § | SEw  FEEg-S
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- gve 9 feqg g 7 fF Wy
TEREE % 9| qE@RER, g94R]
AR Za3T ¥ TEETIS HIA-ATA AT
T 1 Y /2 St gErd afeni
R wEg wiet (s WK
FAFT & fauw MET 7 AR qT]AR)
¥ grET F GFA S|

() & (3): @ Twg ST
R faam ok faw a@ &1 A
i § gfafea WS ST &
fau vt awmm A e & wifaw
T g

HigrQ T a9 & Fa WA T
5919. st ®o fro wywy: F
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MANUFACTURE OF MoOTOR CYCLES,

SCOOTERS AND TYRES

5920. SHRI B. K. DASCHOW-
DHURY: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) the names and addresses of the
Companies which are manufacturing
motor cycles and scooters;

(b) the total number of Motor Cy-
cles and scooters being manufactured
by them and their break-up, company-
wise; and

(c) the names of the companies
which are manufactuting scooter and
motor cycle tyres?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). The names
and addresses of the companies manu-
facturing scooters and motor-cycles in
the large scale sector and the number
of such vehicles produced by them
during 1966, 1967 and up to July,
1968 are as indicated below:—

Production in Nos.
e

Name & address of  Model of the " 1966 1967 1968
the Company vehicle (Jan-July)
1 2 3 4 5

1. M/s. Automobile products Lambretta 8,632 13,270 9,609
of India Ltd. Bhandup, scooter
Bombay-78.

2. M/s. Bajaj Auto Ltd. Vespa 10,389 15,982 11,177

scooter

Chinchwad, Poona-19.
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1 2 3 4 5
3. Mjs. Enficld India Ltd. Fantabulus 1.950 1,044 289
Royal Enfield Bulding, scooter
Tiruvottiyur, Madras-19. Motor Cycles 6,359 6,405 5,808
(Sherpa/Enfield)
4. M/s. 1deal Jawa (India) Pvt. Motor cycles 9,397 8,735 5,293
Ltd. Industrial Estate, (Jawa)
Mysore-2.
5. Mjs. Escorts Ltd., Motor cycles 9,283 8,108 5,284
18/4, Mathura Road, (Rajdoot)
Faridabad (Haryana).
(c) The names of the companies manufacturing scooter and Motor cycle tyres
are given below:
A. Scooter Tyre Manufacturers B. Motor cycle tyre Manufacturers
1. M/s. Dunlop India Ltd., Calcutta. 1. Mjs. Dunlop India Ltd. Calcutta.
2. M/s. Firestone Tyre and Rubber 2. Mjs. Firestone Tyre and Rubber
Co. of India Pvt. Ltd., Bombay. Co. of India Pvt. Ltd., Bombay.
3. M/s. Ceat Tyres of India Ltd.. 3. M/s. Madras Rubber Factory
Bombay. Ltd., Madras,
4. M/s. Madras Rubber Factory 4, M/s. Inchek Tyres Ltd.
Ltd., Madras. Calcutta.
5 Mj/s. Inchek Tyres Lid.,
Icutta.
Loss OF RAILWAY PROPERTY fadmt & v awfaat w1 fagon
5921. SHRI ABDUL GHANI 5922. TMo A WETA T :
DAR: Wil| the Minister of RAIL- & ﬁ‘;m A
WAYS be pieased to state the value :
of Railway property lost by theft, sa- 1 afoem Gl qg Ty #®OFAT

botage, accidents and due to mis- w5 5

management or use of inferior mate-

rial during the last four years? (q\') T ag §% § 5 fReeadt
THE MINISTER OF RAILWAYS 1 # Fefwoan s 2t & wreda

(SHRI C. M. POONACHA): Loss to ~ faa a@r fiq aga a&ha

Railway property during the years i

1963-64 to 1966-67 was as follows : — (@) #m 7@ W 79 ¢ & =

safadl &1 faaor A wfw-

(i) Theft Rs. 1,29,07,014/- .

FON & Aremw ¥ fear o @ oS
(ii) Sabotage Rs. 24,17,009/- WW“W € m% ; T
(iii) Accidents Rs. 3,29,54,304,-

(W) ¥ TR W WEW F AT

(iv) Due to mis-manage- gl # 9 F wEar 9 fau #}
ment or use of 2
inferior material. Rs. 1,000/ @R
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afesy wama &  Iusen (s
ATWT TR wwAr):  (F) A, &
(@) wafy ===t w1 fageor
T wfrwo & wmaw ¥ fean
amr 3 gy feEy wwrfag geeanr
# TwA ¥ for wmfem dwwr €
() Sfr, =i 7@
TR TEAY, FT & B &
faeg foreram

5923. st IFE AN @V : F;
WA G qg F9TA A FAT FA F

(%) 77 ag ¥ & f& 19 @,
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TPI AW AR TR qWr S
FAST &Y qTC W 9 X T

(@) 71 &= ag @@ @ IA
UF F9F FT AT W AT

(7) #T 9w A9 @ W BIEA
T oF qER AT W AT AT 4T
AR I AT F g A A
¥ faeg wwawT offar ar;

(7) afz &, @ W BT &
faeg a@FR @0 W FEER A
T g, "R

(¥) wfesr § Q@Y we@ T W&
™ fod o FaEy A 0f 37

WY WAt (Wt Fo Ho qATaT):
(%) oF Fam @

(') & (7). g== wwdr 9 @Y
2 AR aWr9E 9T @ & S
faaw
19-7-68 *1 FT ¥ Fqrar feear
AT FIREW U wear gE s
I FREIA F qgEF faoe=n B,
o TR AR I I @,
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ol TNfa Fwi T TF gAY 9 AR
fle FF #1 AT AR YA

Faman fF st GrTaE, wEw faee
W T ot Twgla aw i #1 der
@ fam, wafq 20-7-68 %1, TgmEs
faaet w7 W gEEw fesen
Sifae & o fasraa S fowd
Tg A9 wwEr T 9r fF s
FHF st Tl a9l T 9T 19-7-68
1 9T 39 X ggEE oot e
fae 7 AT qvew F wegmwr e
F R AWA N FiF FA & 94U
aifqe fear &1 it 3@ W &
I AT EE) GO T g v o
g § F aR T faem
OFFICERS, CLAss III aND Crass IV
EMPLOYEES IN RAILWAYS
5924. SHRI KARTIK ORAON:

Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of officers in
the various scales and the number of
tribals among them on the Railways;
and

(b) the total number of Class HI
and Class 1V employees in the various
scales and the number of tribals
among them?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). The information is being collect-
ed and will be placed on the table of
the Sabha.

UTILISATION OF MANAGING AGENCY
PERSONNEL

5925. SHRI S. K. TAPURIAH:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Federation of In-
dian Chambers of Commerce and In-
dustry recently organised a two day
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conference in New Delhi, to study the
repercussions of the abolition of the
Managing Agency System, wherein
they demanded that the services of the
existing managing agency personnel
should be fully utilised till the expect-
ed emergence of professionalised ma-
nagement;

(b) if so, Government’s reaction to
this demand;

(c) whether any demand has also
been made about the remuneration to
‘be paid to the managerial personnel:
and

(d) if so, what was the precise de-
mand and Government’s reaction
thereto? >

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (d). The Federation
of Indian Chambers of Commerce and
Industry organised an All India Con-
ference of Company Secretaries and
Executives on the 20th and 21st of
July, 1968. Government have not so
far received a copy of the proceedings
of the Conference and are therefore
not aware whether the Conference has
passed any resolution or made any de-
mand of the nature mentioned in (a)
and (c) of the question. However, in
the welcome address by Shri G. M.
Modi, President of the Federation, he
made the remark that: “It will be
wrong to abolish the managing agency
system”. He also pleaded for letting
the companies free to fix managerial
remunerations. In the context of -the
decisions already taken, Government
will examine the recommendations of
the Conference when received.

OFFICERS IN PUBLIC UNDERTAKINGS

5926. SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) the total number of class I and
class II officers from Bihar in the
Heavy Engineering Corporation, Ran-
chi and other industries of the Union
Government and what is their propor-
tion to the total number of such offi-
cers; and

AUGUST 27, 1968
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(b) the proportion of such officers
belonging to the States in which pub-
lic sector undertakings are situated to
the total number of such officers em-
ployed in those undertakings?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). The informa-
tion is being collected and will be laid
on the Table of the House.

CHARGEMEN AND FOREMEN ON RAIL-

WAYS
5927. SHRI1 GADILINGANA
GOWD:
SHRI RAM SWARUP
VIDYARTHI:

Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 1772 on
the 24th November, 1967 regarding
the wage structure of Chargemen and
Foreman versus those working in the
Government Undertakings and state:

(a) whether the information has
since been collected;

(b) if so, the details thereof; and

(c) if not, the reasons for the de-
lay?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) Though the, designations “Fore-
men” and “Chargemen” are commonly
used both on the Railways as well as
in the other Government Undertakings,
the nature of duties, responsibilities
and workload attached to the posts
so designated in the other Govt. un-
dertakings are different as they are en-
gaged in different manufacturing pro-
cesses of varying magnitudes. The pat-
tern of organisation js also different.
In some cases the scales of pay of
Foremen and Chargemen on the Rail-
ways are lower than those of similar
staff in the other Govt. Undertakings,
in others they are similar, and in yet
others they are higher. Moreover, the
scales of pay of Foremen and Charge-
men on the Railways are based on
the recommendations made by the Se-
cond Pay Commission for Central
Government employees. They are ac-
cordingly commensurate with their
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duties and responsibilities. Any com-
parison between Railway Workshops
and other Govt. Undertakings is not
apt, as the duties responsibilities, qua-
lifications, method of recruitment, ave-
nue of promotion, type of work, work-
shop facilities, etc., are not always si-
milar.

(c) Does not arise.

SOYABEAN OIL STOCK WITH STATE
TRADING CORPORATION

5928. SHRI J. MOHAMED IMAM :
Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that the State
Trading Corporation has been holding
huge stocks of soyabean oil to the
extent of 60,000 tonnes imported from
the U.S.A. under the P.L.-480 pro-
gramme;

(b) whether it is a fact that much
of this oil is unsold and unfit for edi-
ble purposes; and

(¢) if so, the amount of loss incur-
red on this account?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) The STC had a stock of 30,603
tonnes of Soyabean Oil on the 20th
August, 1968. A consignment of
27,188 tonnes is expected to be re-
ceived in a few days.

(b) and (c). No, Sir. Since April
1968, 37,661 tonnes of oil has been
sold, of which 14,581 tonnes has been
despatched and the rest is in the pro-
cess of being despatched. Thé oil is
fit for edible purposes. There has been
no loss in the import or sale of Soya-
bean oil.

frart g wEm | sgfea wfa
a1 srgfea anfow wnfadt & i
5929. st ww fag awa :
T TEOW, W AW O A TG
FaE ] FO FA fF
(F) 1 @, 1968 F1 ;WA
A arelt i awt A wafy F

foed Tou FTRETA & gAE fawwr
7—>5 L.SD/68
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¥ wgfea arfadl @ wegfea -
mifew anfai & feaw aafeal #
FHaTfl B fger fear wam oaqar
I W gAw fRad wiowa #w=<
&

(@) afz =qgfee wfedt &
afaq wifew anfent & sd=nfa
Nder e A WA §;
15

(7) % fif@ #:2 «1 Q@
Y & far ®1 FEAE FH #T
frae 87

W, W a9 g AW R
I (ot TEEw):  (F) ¥ ().
AT THA AT 9T @ g W qer
qed 9X W@ f{ aTHE |

CONVERSION OF LOANS TO PRIVATE
COMPANIES INTO EQUITY SHARES

5930. DR. RANEN SEN: Will the
Minister of INDUSTRIAL DEVE-<
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) whether Government have any
proposal to introduce legislation to
enab’e the conversion of loans exten-
ded by the financial institutions to
private companies, into equity shares
in the event of default by such com-
panies; and

(b) if so; when the legislation is ex-
pected to be introduced?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). The matter is
under examination.

ExporT OF H.M.T. PrRODUCTS

5931. SHRI SHIVA CHANDRA
JHA: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that the pro-
ducts of the Hindustan Machine Tools
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1.td., are being exported to the United
States and other West European coun-
tries;

(b) if so, the total quantity export-
ed during the last five years and the
foreign exchange earned therefrom,
country-wise; and

(c) the total exports of the products
of the Hindustan Machine Tools Ltd.,
if any, to other foreign countries dur-
ing the last five years and the foreign
exchange earned therefrom during that
period. country-wise?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) Yes, Sir.

(b) and (c). A statement is laid on
the Table of the House. [Placed in Li-
brary. See No. LT-1917/68.]

TRADE RELATIONS WITH MANGOLIA

5932. SHRI SHIVA CHANDRA
JHA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that India
has trade relations with Mangolia;

(b) if so, the items of exports and
imports with that country at present
and the annual amount of foreign ex-
change earned therefrom; and

(c) if the reply to part (a) be in the
negative the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) Yes, Sir.

(b) As the Trade Agreement with
Mangolia was concluded only on 13th
February, 1968, no trade transactions
in appreciable quantities leading to
foreign exchange earning appear to
have taken place as yet. The Directo-
rate General of Commercial Intelli-
gence and Statistics published statistics
for 1967-68 indicate that total imports
from and exports to Mangolia was of
the order of Rs. 120 and Rs. 657 res-
pectively.

(c) Does not arise,
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ISSUE OF LICENCES FOR NEW
INDUSTRIES

5933. SHRI SHIVA CHANDRA
JHA: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state:

(a) how many new licences have
been issued since January, 1968 for
starting new industries and to whom;

(b) whether any complaints were re-
ceived against any Company which
got the licence or licences before Jan-
uary, 1968;

(c) whether these complaints have
>een settled; and

(d) if not, the reasons why new li-
cences were issued to such companies
whose past was not free from com-
plaints?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) During the period Jan-
uary to June, 1968, 18 licences have
been issued under the Industries (De-
velopment and Regulation) Act, 1951,
for the establishment of new indus-
trial undertakings.

Particulars of licences issued from
time to time are published in the fol-
lowing periodicals: —

(i) The “Weekly Bulletin of Indus-
trial Licences, Import Licences and
Export Licences™;

(ii) The “Indian Trade Journal”,
and

(iii) The “Journal of Industry and
Trade”.

Copies ot these publications are
supplied to the Parliament Library and
are also available for sale to public.

(b) to (d). The information is being
collected and will be laid on the Table
of the House.

Top PuBLISHING HOUSES IN INDIA

5934. SHRI SHIVA CHANDRA
JHA: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND



1955  Written Answers

COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that the
Tatas have spread themselves in the
book publishing enterprise;

(b) if so, in which publishing houses;
and

(c) which are the ten top publishing
houses in the country and what is
their total paid-up capital in those
companies separately?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (c). Information
sought for in respect of publishing
houses registered under the Compa-
nies Act, 1956, is being collected and
it will be laid on the Table of the
House.
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BARREL MANUFACTURING UNITS

5936. SHRI SITARAM KESRI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
462 on the 23rd July, 1968 and
state:

(a) whether the increased demand
of barrels has been successfully met
by undertaking assessments in 1964 as
contemplated by Government; and

(b) whether information asked for
in parts (b) and (c) of Starred Ques-
tion No. 1698 dated the 7th May,
1968 has since been collected and, if
so, the main features thereof?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) As explained in reply
to Lok Sabha Starred Question No.
1698 on the 7th May, 1968, the assess-
ments were undertaken with a view to
meeting the increased requirements of
barrels. The extent of satisfaction of
the demand would no doubt depend
upon the availability of raw material
from time to time.
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(b) Full details are not readily avail-
able and they are being still collected.

ALLOCATION OF RAwW MATERIAL TO
BARREL AND DRUM INDUSTRY

5937. SHRI SITARAM KESRI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Starred Question No.
190 on the 30th July, 1968 and state:

(a) whether Government are allo-
cating raw material to any industry as
per licensed capacity;

(b) if so, the reason why raw mate-
rial to Barrel and for Drum industry
is not being allocated on the basis of
licensed capacity; and

(c) whether the original barrel fa-
bricators could meet the requirements
of consumers to any extent subject to
the availability of raw materials and
whether it was appropriate to under-
take assessments to achieve needed
suppiy of 4700 tonnes per month
which could have been easily met by
the original fabricators?

\

THE MINISTER OF - INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). The licensed
capacity 1s generally the basis to be
taken into account at the time of allo-
cation of raw material. However, in
respect of steel processing industries,
allocation of steel was being made on
the basis of assessed capacities (steel
consuming capacities), even before the
coming into force of the Industries
‘(D&R) Act, 1951. The same proce-
dure has been continued in respect of
these industries after the said Act,
came into force. The drum and barrel
industry is also one such steel process-
ing industry.

(c) The position has already been
exp.ained. in replies to Lok Sabha
Starred Question No. 1698 on 7-5-68.

ALLOCATION OF STEEL SHEETS TO

BARREL FABRICATORS

5938. SHRI SITARAM KESRI:
Will the Minister of INDUSTRIAL
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DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
461 on the 23rd July, 1968 and state:

(a) the date when the Joint Plant
Committee was advised to adjust the
quantity of steel sheets received short
by various fabricators in 1966-67 pro
rata to their assessed capacity;

(b) the reasons for deviating from
the usual practice of allocating raw
material to fabricators pro rata to
their capacities and allocating it in
proportion to orders then with them;

(c) whether the particulars of pend-
ing orders furnished by the fabricators
were verified before the steel sheets
were allotted to them on the basis of
orders;

(d) whether such deviation in mak-
ing allocations was a right course
adopted by Government; and

(e) the reasons for undertaking as-
sessments of capacities resulting in
hardships to the original fabricators
who started receiving lesser raw mate-
rials than what they were receiving
before when Government were aware
that needed supply rate of 4700 tonnes
per month could never be achieved?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (d). The circums-
tances in which a different practice
was adopted during 1966-67 for the
purpose of allocation have already
been explained in reply to Lok Sabha
Unstarred Question No. 461 on the
23rd July, 1968. The Joint Plant Com-
mittee were advised suitably by the
Dte. General of Technical Develop-
ment in their letters dated 21/23-11-
1967 and 11-1-1968 regarding short
allocations to made up. Information
in respect of part (c) is being collect-
ed and will be laid on the Table of
the House in due course.

(e) Reference is invited to replies to
Lok Sabha Starred Question No. 1698
on the 7th May, 1968.
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INpDUSTRIAL LICENCE’ TO 1.0.C. FOR
MANUFACTURING BARRELS AND DRUMS

5939. SHRI SITARAM KESRI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY'
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
1639 on the 30th July, 1968 and state :

(a) whether a final decision has
since been taken on the application of
the Indian Oil Corporation; and

(b) if so, the details thereof?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) No, Sir.

(b) Does not arise.

FOREIGN EXCHANGE FOR IMPORT OF
L1Quor

5940. SHRI SRADHAKAR SUPA-
KUR: Wiil the Minister of COM-
MERCE be pleased to state:

(a) the total amount of foreign ex-
change allotted in 1967-68 for import
of liquor from abroad; and

(b) the
ported?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) Licences worth Rs. 23.46 lakhs
were issued for import of liquor etc.,
during the year 1967-68.

“(b) The total value of liquor im-
ported during the year 1967-68,
amounted to Rs. 36.92 lakhs which
cover import made for defence re-
quirements and un-authorized imports
not included in the licences.

total value of liquor im-

COMMITTEE FOR BOKARO STEEL
PLANT

5941. SHRI ANBUCHEZHIAN:
SHRI R. K. SINHA:

SHRI CHENGALRAYA
NAIDU:
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SHRI1 MANIBHAI  J.
PATEL?

SHRI N. R. LASKAR:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that a Com-
mittee consisting of high officials has
been appointed to expedite the execu-
tion of the Bokaro Steel Plant and to

devise ways of economising the cons-
truction works;

) (b) if so, the names and designa-
tions of the members of the Committee

(c) the main task of the Committee;
and

(d) when the Committee is expect-
ed to submit its report?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI RAM
SEWAK): (a) and (b). The Govern-
ment of India have constituted a Com-
mittee consisting of the following per-
sons to examine various aspects of
the scope for economy in the construc-
tion of the Bokaro Steel Plant:

(1) Shri S. S. Jagota, Adviser (Pro-
duction), Ministry of Finance, Bu-
reau of Public Enterprises.

?) Sh{i K. B. Rao, Adviser (Indus-
try & Mineral), Planning Commission.

(3) Shri M. B. Silgardo, Chief En-
gineer, Central Engineering and De-
:ldgn Bureau, Hindustan Steel Limit-

(4) A representative
M. N. Dastur & Co.

(5) Shri J. C. Luther, Director, De-
partment of Iron & Steel, Ministry of
Steel, Mines & Metals—Convenor.

of Messrs.

(c) and (d): The terms of reference
of the Committee are:

(i) to examine the requirements of
land for the plant and ancillary
facilities on the basis of an ul-
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timate capacity of 5—6 million
ingot tonnes of the steel plant,

(i) to study the phased require-
ments of personnel of various
categories and their training
.programmes and to suggest
modifications or improvements;

(iii) to explore the possibility of
economy in the construction of
housing and other amenities,

. specifically by construction of
multi-storeyed buildings and in
other ways;

(iv) to explore the possibilities of
economies in other related
fields.

The Committee is expected to sub-
mit its report to Government by the
end of October, 1968.

DEposiTs OF IRON IN HARYANA

5942. SHRI ANBUCHEZHIAN:

SHRI CHENGALARYA
NAIDU:

SHRI N. R. LASKAR:
SHRI S. R. DAMANI:
SHRI RANJIT SINGH:
SHRI S. S. KOTHARI:

Will the Minister of STEEL, MI-
NES AND METALS be pleased to
state:

(a) whether it is a fact that rich
deposits of iron have been found in
the Tosham area in Haryana;

(b) if so, the details thereof;

(c) whether it is also a fact that
preliminary investigations have reveal-
ed that iron-content of the ore is more
than 50 per cent; and

(d) whether in Mahendergarh also
rich deposits of iron ore have been
found?

' THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI RAM SE-

AUGUST 27,

1968 Written Answers 1962

WAK): (a) Smail occurrences of iron
ore has been reported only from To-
sham area, Hissar district of Haryana.

(b) and (c). The width of the iron
ore band varies from 0.08 metres to
0.50 metres and has got a strike length
of 50 metres. The approximate re-
serves are reported to be of the order
of 2,500 tonnes. The iron percentage
in the samples analysed so far varies
from 39.2 to 58.8 per cent.

(d) The iron ore reserves in the
Dhanota-Dhancholi and Chappra-
Antri-Beharipur areas are reported to
be of the order of about 2—4 million
tonnes to a depth of 50 metres. The
iron content is about 60 per cent.

DEMAND FOR NON-FERROUS METALS

5943. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of STEEL.
MINES AND METALS be pleased
to state:

(a) whether any assessment of the
total market demand for non-ferrous
metals in the country has been made
recently; and

(b) if so, the total supply of non-
ferrous metals and the percentage of
shortage therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI RAM SE-
WAK): (a) and (b). Yes, Sir. The
demand for non-ferrous metals in the
country is being assessed by the Plan-
ning Group on Non-Ferrous Metals
set up in connection with the formu-
lation of developmental plans for the
Fourth Plan commencing from April
1969. The estimated demand for and
indigenous supply of non-ferrous me-
tals for 1969-70 and 1973-74, in respect
of metals for which the assessment is
being made, is indicated below. The
figures are tentative and will be fina-
lised after further consideration in the
Planning Commission. It may be stat-
ed that indigenous supplies will be
augmented by imports subject to the
availability of foreign exchange:—
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Estimated demand for and indigenous supply of Non-Ferrous Metals—in tonnes

1969—70 1973—74

Metal Indigenous produc- Indigenous produc-
Demand tion (including Demand tion (including
- scarp availability) scarp availability)
Aluminium *184,000 137,000 315,000 359,000
Copper 84,900 19,200 124,300 50,300
Zinc 96,800 38,000 141,700 106,000
Lead 66,600 16,700 97,400 50,400
(*includes provision for exports also)

PropucTioN oF CEMENT

5944. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state :

(a) the total increase in the produc-
tion capacity of cement after its de-
control; and

(b) whether the target of produc-
tion for the Third Five Year Plan has
been reached?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) 2.59 million tonnes.

(b) No, Sir.
INDIA’S TRADE WITH CEYLON

5945. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of COM-
MERCE be pleased to state:

(a) whether there is any increase in
the earnings from our trade with
Ceylon in the recent years; and

(b) the steps taken by Government
for increasing the volume of trade with
Ceylon?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) No. Sir.

(b) Apart from concluding a Trade
Agreement with Ceylon, Government
of India ‘extended a line of credit of
Rs. 20 million to the Government of
Ceylon in February, 1966 for import
of consumer goods and another credit
of Rs. 50 million in August, 1967, for
import of machinery, machine tools
etc., from India. It has also been
decided to set up a Joint Committee
on Economic Cooperation charged
with the task of formulating and pur-
suing continuously measures for closer
cooperation between the two countries
in economic and commercial fields. An
exhibition of Indian export products
is being held shortly in Colombo to
enable the importers in Ceylon to see
for themselves the wide range of goods
being produced by the Indian indus-
tries. Tender notices and export oppor-
tunities to Ceylon are being given
wide publicity in India so that our
manufacturers/exporters could quote
for supplies required by that country.

DISTRIBUTION OF IMPORTED COTTON

5947. SHRI J. M. BISWAS: Will
the Minister of COMMERCE be
pleased to state:

(a) whether the Indian Cotton Mills
Federation has submitted a scheme for
the distribution of foreign cotton
among the mnlls

(b) if so, thc main features of the
scheme; and
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(c) whether Government have ap-
proved the scheme?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) Yes, Sir.

(b) The main features of the scheme
are:—

(i) Mills will be eligible to receive
allocations of foreign cotton
(global and PL-480) on the
basis of their spindles working
during any of the years 1965,
1966 and 1967;

(ii) Giving choice to the mills to
indicate their requirements of
global cotton from any of the
sources of supply;

Mills exercising option to import
foreign cotton will execute in
favour of ICMF guarantees for
importing cotton as may be
allocated to them which would
be forefeited in the event of
defaulf;

(iv) Allotments made will be for
bona fide consumption. How-
ever, imported PL-480 cotton
will be allowed for sale, loan or
transfer.

(c) The scheme is receiving the at-
tention of the Government.

ExXPORT OF MANGOES

5948. SHRI J. M. BISWAS: Will
the Minister of COMMERCE be
pleased to state:

(a) whether Government have ex-
plored the possibility of increasing
export of mangoes to foreign count-
ries;

(b) if so, the steps being taken in
this direction; and

(c) the quantity and the value of
mangoes exported during the last
year?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) Yes, Sir.

(b) The following steps have been
taken to increase the export of man-
goes :

(iii)
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(i) A Mango Delegation was sent
to some of the European count-
ries in 1966 to explore the mar-
keting possibilities of Indian
mangoes in those countries.

(i) AIR INDIA are giving some
special freight concession for
export of mangoes to foreign
countries.

(iii) Some small consignments of
mangoes were sent by sea by
the S.T.C. during 1967 in order
to investigate the feasibility of
exporting mangoes on a com-
mercial scale to European
countries.

They had also sent sample parcels
of mangoes to our Commercial Repre-
sentatives in European countries for
distribution to selected departmental
stores and hotels for gauging the de-
mand.

In order to give wide publicity to
our mangoes, two brochures were also
prepared by them and distributed to
departmental stores and consumers in
European countries.

(iv) Central Food Technical Re-
search Institute, Mysore, pro-
vides technical assistance for
developing the techniques of ex-
port of mangoes.

(c) 1075 tonnes of mangoes of the
value of Rs. 18.19 lakhs were exported
during the last year (1967-68).
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COMMITTEE OF SMALL-SCALE RUBBER
CULTIVATORS
5952. SHRI P. P. ESTHOSE:
SHRI K. M. ABRAHAM:
SHRI E. K. NAYANAR:
SHRI VISWANATHA
MENON:

Will the Minister of COMMERCE
be pleased to refer to the reply given
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to Unstarred Question No. 312 on the
23rd July, 1968 and state:

(a) whether the Committee appoin-
ted to go into the problems of the
small scale rubber cultivators has sub-
mitted its report;

(b) if so, the details of the report;
and

(c) the decision taken thereon?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) Yes, Sir.

(b) In their report, the Committee,
which was required to go into the
economics of small holdings of rubber
of and below 4 hectares, have com-
mented at length on the present state
of such holdings and made recom-
mendations to improve their economic
condition. Their main observations and
recommendations relate to replanting
of low yielding areas with high yield-
ing planting materials, extension of
assistance intended for the benefit of
small holders to the small holdings
licensed by the Government of Kerala,
encouraging enlargement of small un-
economic units, expansion of nurseries
to meet increasing demands for high
yielding planting materials in the fu-
ture, organising regional tappers train-
ing schools, popularising smaller and
cheaper smoke houses among indivi-
dual small holders, organising co-ope-
rative processing centres in areas where
there is a concentration of rubber
holdings, increasing the quantum of
replanting subsidy to small growers,
encouragement to rubber marketing
societies by increased financial assist-
ance and better marketing facilities,
etc.

(c) The Committee’s recommenda-
tions are being examined.
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ADOPTION OF MODERNISED TECHNI-
QUES FOR RAILWAY ADVERTISEMENTS

5954. SHRI PREM CHAND VER-
MA: Will the Minister of RAIL-
WAYS be pleased to state whether the
Railways have adopted any modernis-
ed techniques for Railway advertise-
ments and, if so, the details of such
techniques and the result of their
adoption?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Presu-
mably, the member refers to the diffe-
rent media of mass communication
which the Railways could take advan-
tage of. The Railways are making use
of all media of mass communication
like the press, radio, cinema slides,
films, exhibitions and publications like
posters, stickers, folders, brochures
and pamphlets.

The publicity through the various
media is intended to bring about grea-
ter awareness among the people of
the services rendered by the railways
in the life of the nation. It is, however,
difficult to assess the results.

APPROVED ADVERTISING AGENCIES OF
INDIAN RAILWAYS

5955. SHRI PREM CHAND VER-
MA: Will the Minister for RAIL-
WAYS be pleased to state:

(a) the names of advertising agen-
cies on the approved list of each Rail-
way, both Indian and with foreign
collaboration, together with their pro-
prietorship etc.;
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(b) when was the list of approved
advertising agencies drawn last, what
was the criteria for approving them
and what were the specific require-
ments for approval; :

(c) how much agency commission
was paid to each agency (by each Rail-
way separately) during the- last five
years, year-wise; and

(d) the interval after which this list
is revised and when its revision is due
next?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Ser-
vices of the advertising agencies may
be commissioned on the Railways for
two purposes :

(i) for securing revenues by way of
commercial advertisements for
Railway media like station pre-
mises, publications etc.; and

(ii) for preparing art work for
advertisements, publications, ex-
hibitions, etc. as well as for
handling disglay advertisement
campaigns wherever this is con-
sidered advantageous.

For purposes of commercial advertis-
ing through railway media, all adver-
tising agencies which are members of
the ‘Advertising Agencies Association
of India’ and those accredited to the
Indian and Eastern Newspapers So-
ciety are automatically recognised by
the Zonal Railways. There is no sepa-
rate list of approved advertising
agencies kept by the Railways. -

No approval or recognition is ac-
corded to anmy advertising agency
which may be utilised by the Zonal
Railways for the purposes of getting
art ‘work prepared.

In line with Government policy in
this regard services of advertising
agencies which have an element of
foreign collaboration are not utilised
by the Railways for such work;

(b) Does not arise.

(c) Information is being collected
and will be placed on the table of the
Sabha as soon as possible.

(d) Does not arise.
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STAFF IN COMMERCE MINISTRY

5956. SHRI PREM CHAND VER-
MA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether any survey of the staff
employed in his Ministry was made
during the year 1967-68;

(b) if so, the number of surplus
hands found in each class and the
policy proposed to be adopted in res-
pect of them;

(c) the number of additional hands
employed by his Ministry during the
period from the 1Ist April to 30th
June, 1968 (class-wise) and the num-
ber of new posts of Gazetted Officers
created during this period; and

(d) the details of surplus staff work-
ing with Ministers, Ministers of State,
Deputy Ministers etc. for which proper
sanction has not been obtained?

THE. MINISTER OF COM-
MERCE (SHRI DINESH SINGH):
(a) Survey of some Directorates and
Sections of the Ministry of Commerce
was conducted towards the close of
1967-68. However, findings of the
survey were received in the current
financial year.

(b) The net effect of implementa-
tion of the recommendations of the
survey as on date is that 5 Class III
officials are surplus. In accordance
with the current instructions, such
staff is required to be placed at the
disposal of the Surplus Cell of the
Ministry of Home Affairs for re-
deployment.

(c) During the period 1-4-68 to
30-6-68, the following additional hands
were employed : —

Class No. of officers
I 4
u 6
m 3
Total 13

During the same period, 7 Gazetted
posts were created.

(d) Nil.
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CORRUPTION, BRIBERY AND THEFT
CASES IN RAILWAY MINISTRY

5957. SHRI PREM CHAND VER-
MA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the number of cases discovered
during the period from Ist April to
20th June, 1968 involving corruption,
bribery, theft and «other criminal offen-
ces in his Ministry;

(b) the number of officials (class-
wise) and non-officials involved, sepa-
rately;

(c) in how many cases prosecution
was launched and how many cases
were referred to C.B.L;

(d) how many cases were caught in
1967-68, how many of the cases re-
sulted in conviction and against how
many persons departmental action was
taken, giving details; and

{e) what concrete steps have been
taken to prevemt such cases?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(e). Information is being collected and
will be laid on the Table of .the
House.
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STANDARDISATION OF ALLOYS AND SPE-
CIAL STEEL PRODUCED IN INDIA

5959. SHRI GADILINGANA
GOWD:

SHRI N. SHIVAPPA:
SHRI K. M. KOUSHIK :

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that alloys
and special steel produced in the coun-
try are not according to the standards
and this has made the products un-
popular and less competitive in the
Indian markets;

(b) whether the products are facing
similar handicaps in foreign markets
also;

(c) the total production of these pro-
ducts in India and how much of it is
being consumed in India and how
much of it is exported;

(d) the total imports of these pro-
ducts every year; and

(e) whether steps have been taken
to standardise . these products to in-
crease their competitiveness.

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES
AND METALS (SHRI RAM SE-
WAK): (a) No, Sir. It is not a fact
that all the alloys and special steels
produced in the country are of sub-
standard quality. Generally, the qua-
lity of the products of alloy stccls
plants is quite satisfactory, but the
products of some others may not be
of the same standard. The question of
materials becoming unpopular and less
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competitive due to substandard quality
does not, therefore, arise.

(b) Does not arise, as no exports of
these categories of steel have been
made to foreign countries.

(c) Information is not readily ava:l-
able.

(d) The total imports of tool, alloy
and special steel during the last three
years have been as under:

Year Quentity Value
M/T (Rs. in thousand)
1965—66 129,459 204,931
1966—67 85,552 235,054 Post
Devalu-
1967—68 81,704 271,353 J ation.

(e) The Indian Standards Institute
has standardised most of the alloy and
special steels and has issued a number
of pamphlets. Indian manufacturers
have been advised to manufacture such
steel according to ISI specifications.

EXPORTS TO LATIN AMERICA

5960. SHRI GADILINGANA
GOWD: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that our ex-
ports to Latin America had fallen
down considerably during the year
1937-68 and, if so, the value thereof;
an

(b) the reasons for this decline and
the measures being taken to improve
the position?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) Yes, Sir. Our exports declined from
Rs. 9.94 crores in 1966-67 to Rs. 5.44
crores during 1967-68.

(b) Jute goods form the bulk of our
exports to these countries. Jute indus-
try has in the last few years developed
greatly in Brazil and Peru. Under the
LAFTA (Latin American Free Trade
Association) Treaty, their jute goods
enter the other Latin American coun-
tries free of import duties and this has
affected our exports adversely. Gov-
ernment are taking all necessary mea-
sures to diversify our exports to Latin
America. Trade Agreements have re-

.
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cently been concluded with Argentina
and Brazl. India has participated in
the Pacific International Trade Fair
at Lime (Peru). A representative of
the S.T.C. has been sent to Uruguay
to discuss supply of railway equip-
ment. Visits of other Indian Trade &
Export Promotion Delegations to La-
tin American countries are being
planned.

SupprLY OF CoAL WAGONS IN DELHI

5961. SHRI GADILINGANA
GOWD: Will the Minister of STEEL,
MINES AND METALS be pleased to
state:

(a) whether it is a fact that the retail
businessmen in Delhi were not sup-
plied coal wagons in June, 1968 by
the wholesale dealers;

(b) whether it is also a fact that
when the prices in summer season are
low, proper supplies of coal wagons
arc withheld by the big dealers result-
ing in acute shortage;

(c) whether it is also a fact that the
big businessmen keep their wagons
unloaded at the New Delhi Railway
Station Yard at Ajmere Gate for seve-
ral days;

(d) whether there is a large scale
black-marketing in the sense that the
coal wagons are not supplied to the
actual clients but to ofliers in the mar-
ket and they realise higher prices;

(e) whether any drastic action has
been taken by cancelling the licences
of such traders; and

(f) if not, the remedial measures
adopted in order to ensure pro|
coal supply to the citizens of Delhi?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI RAM SE-
WAK): (a) and (b). No, Sir. The
shortage was due to supply of less
wagons by Railways for coal in June,
1968 on account of diversion of a
large number of wagons for the move-
ment of foodgrains.

(c) No, Sir.

(d) to (f). Though the control on
distribution and prices of coal and
coke has been lifted, the importers in
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Delhi are required to deliver coal/
coke only either to licensed retailers
or actual consumers like industries,
hotels etc. to ensure that by and large
the prices of coal/coke remain within
reasonable bounds.

With a view to maintaining regular
and adequate supplies of coal, Delhi
Administration have retained the licen-
sing of dealers and the system of plan-
ning procurement by allocating wa-
gons to suitable importers. The quota
of wagons allocated to the importers
is reduced if they fail to procure even
509, of their quota and the wagons
thus released are allotted to other im-
porters or fresh entrants in the trade.
At present, supplies of coal/coke to
Delhi are adequate to meet the local
demands.

PROMOTION OF CLERKS IN THE CHIBR
COMMERCIAL SUPBRINTENDENT’S OFFICB
E. RAILWAY, CALCUTTA

5962. SHRI NAMBIAR:
SHRI C. K. CHAKRA-
PANI:
SHRI MOHAMMAD
ISMAIL:
SHRI GANESH GHOSH:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that a large
number of Clerks of the Chief Com-
mercial Superintendent’s Office, Claims
Branch, Eastern Railway, Calcutta
working in the lowest grade for the
last 15 years have not been promoted
to higher grades;

(b) if so, the total number of such
clerks;

(c) whether Government have re-
ceived any representation from the
clerical staff;

(d) if so, the main points of their
representation; and

(e) the action taken thereon?

THE MINISTER OF RAIL-
WAYS (SHRI C. M. POONACHA):
(a) Yes.

(b) 93.

(c) to (e). In this connection, atten-
tion is invited to the _assurance
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fulfilled in the Lok Sabha in respect
of Unstarred Question No. 4577 dated
22-12-67 asked by Sarvshri Bhagaban
Das, Nambiar, K. M. Abraham and
K. Ramani.

ACCUMULATION OF OVER-CHARGE
SHEETS IN FOREIGN TRAFFIC ACCOUNTS
OFFICE, WESTERN RAILWAY, DELHI

5963. SHRI NAMBIAR: Will the
Minister of RAILWAYS be pleased
to refer to the reply given to Un-
starred Question No. 7265 on the 26th
July, 1967 and state:

(a) whether it is a fact that more
than one thousand over-charge sheets
have again been accumulated in the
Foreign Traffic Accounts Office, Wes-
tern %ailway. Delhi due to shortage
of staff;

(b) whether it is a fact that there is
a shortage of staff as per duty lists in
the office; and

(c) the steps taken by Government
against the injustice to the staff of the
Foreign Traffic Accounts Office, Wes-
tern Railway, Delhi?

THE MINISTER OF RAIL-
WAYS (SHRI C. M. POONACHA):
(a) The flow of receipts, disposals
and outstandings of over-charge sheets
are not uniform. The number out-
standing in the third week of August
was 640 mainly on account of very
l;;g\éy receipts from May, 1968 to July,

(b) No.
(c) Does not arise.

SURPLUS STAFF IN FOREIGN TRAFFIC
ACCOUNTS OFFICE, WESTERN RaIL-
wAY, DELHI

5964. SHRI NAMBIAR: Will the
Minister of RAILWAYS be pleased
refer to the reply given to Unstarred
Question No. 8173 on the 23rd April,
1968 and state:

(a) the number of staff declared
surplus in each Branch separately in
the Foreign Traffic Accounts Office,
Western Railway, Delhi; and

(b) if the staff is not sitting idle
without any work, how it has been
declared surplus?

1980

THE MINISTER OF RAILWAYS

(SHRI C. M. POONACHA): (a)
Goods Branch 34
Coaching Branch 8

(b) The staff have become surplus
on account of simplification and me-
chanisation of Traffic Accounts pro-
cedure. However, pending their ab-
sorption against alternative posts, they
are being utilised for other work.

Loss T0 DURGAPUR STEBL PLANT

5965. SHRI ONKAR LAL

BERWA:
SHRI K. M. KOUSHIK :
SHRI D. N. PATODIA:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that the esti-
mated loss that the Durgapur Steel
Plant is likely to suffer during 1968-69
would be nearly double the loss that
was suffered by the Plant during 1967-
68;

(b) if so, the causes therefor; and

(c) the total amount of steel pro-
ducts which remain unsold with the
Plant?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI RAM
SEWAK): (a) and (b). It is not possi-
ble to indicate the losses for 1968-69
at this stage. It would depend on the
production programme, marketing and
other factors.

(c) The stock of saleable steel with
the Durgapur Steel Plant as on
1-7-1968 was about 57,000 tonnes.
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SELECTION OF CONSOLE OPERATORS IN
MACHINE SECTIONS OF NORTHERN
RAILWAY HEADQUARTERS

5968. SHRI SATYA NARAIN
SINGH: Will the Minister of RAIL-
WAYS be pleased to refer to the reply
given to Unstarred Question No. 9909
on the 7th May, 1968 and state:

(a) whether it is a fact that the
person employed as console operator
was nominated without any selection
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and the selection of the said post was
held only after the question was raised
in the Lok Sabha;

(b) if so, the reasons thereof:

(c) the reasons for deviation from
the prescribed minimum qualifica-
tions;

(d) whether some more qualified
staff available in the office represented
for considering their applications for
the eligibility for selection; and

(e) if so, the action taken by Gov-
em&t}’ent on the representations of the
staff?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(c). When the posts of Console Ope-
rators were originally sanctioned for
the Northern Railway in February,
1967, no minimum educational quali-
fications were prescribed for filling
them, but it was laid down that the
staff should possess Unit Record Ma-
chine background and take the stan-
dard aptitude test for computer work
of the suppliers of the equipment. Out
of 12 senior persons with the Unit
Record Machine background, only 2
came up to the standard by the apti-
tude test. One of them later signified
that he did not wish to be considered
for the post and pending a final selec-
tion the other was posted as Console
Operator as a temporary arrangement
when the computer was commissioned
in May, 1967. In August, 1967, general
orders were issued laying down the
qualifications for the posts of Console
Operators and it was also specifically
laid down in those orders that “staff
already selected on the basis indicated
earlier should not however be disturb-
ed”. The employee who was posted
as Console Operator in May, 1967
after passing aptitude test was granted
similar relaxation.

Before the Question No. 9909 was
was replied to in the Lok Sabha on
7-5-1968, steps had already been taken
to process a selection on the basis of
the orders issued by the Railway
Board in August. 1967, and eligible
staffl were sent up for the aptitude test
on 27-2-1968. All the eligible staff who
had applied were considered for selec-
tion.
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TRADE WITH SOUTH KOREA

5970. SHRI R. K. SINHA:
SHRI K. P. SINGH DEO:

Will the Minister of COMMERCE
be pleased to state:

(a) whether talks were recently held
with a Delegation of the Republic of
Korea (South Korea) for the expan-
sion of trade between the two coun-
tries;

(b) if so, the details thereof; and

(c) the total quantum of trade India
is currently having with South Korea
and North Korea, separately?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) and (b). Yes, Sir. An Official Trade
Delegation from the Republic of Korea
held talks with an Indian Trade Dele-
gation from the 6th to the 8th August
1968, on matters relating to expansion
of trade and economic co-operation
between the two countries. Copies of
the Agreed Minutes of Discussions
held between the two Delegations as
also copies of the Joint Press Release
issued after the trade talks, have been
placed in the Parliamentary Library.
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(c) Our exports to and imports from
the Republic of Korea during 1967-68
were of the order of Rs. 133.49 lakhs
and Rs. 40.51 lakhs, respectively. Dur-
ing the same period, our exports to
;nd imports from North Korea were

il.

INDO-CZECHOSLOVAKIA AGRBEMENT
FOR SUPPLY OF MACHINBRY FOR
ANDHRA PLANT

SHRI CHENGALRAYA
NAIDU:

SHRI N. R. LASKAR:
SHRI ANBUCHEZHIAN:

Will the Minister of INDUSTRIAL
OEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that an agree-
ment between India and Czechoslo-
vakia has been signed for the supply
of machinery for the Andhra Plant;

(b) if so, the main features thereof:

(c) the amount of assistance pro-
vided by the Government of Czecho-
slovakia under the agreement: and

(d) the items that will be manufac-
tured by the Bharat Heavy Plate and
Vessels Ltd.?

THE MINISTER OF INDUST-
RIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) Yes, Sir.

(b) The Skodaexport, Foreign Trade
Corporation, Czechoslovakia, with
whom the company have executed the
agreement, will supply machinery,
equipment and instruments inclusive
of standard accessories, anchoring ma-
terial and spare parts and special ac-
cessories accompanying documentation
for the production purposes of the
plant. They will also provide technical
co-operation at the erection of the
machinery and equipment which shall
be delivered by them.

(c) The total purchase price FOB
European port of the machinery,
equipment and instruments, including
standard accessories, anchoring mate-
rial and spare parts and special acces-
sories to be delivered by M/s. SKO-
DAEXPORT under the Agreement

5971.
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amounts to Rs. 2,02,27,994 which will
be met out of the credit granted by
the Government of Czechoslovakia So-
cialist Republic to the Government of

India under the “Economic Agreement
1959 and )

(d) The company will manufacture
equipment required by fertilizer, petro-
chemical and other chemical industries
like columns of various types, pressure
vessels, heat-exchangers and Dished
ends etc.

AGREEMENT FOR POWER SUPPLY TO
ALUMINIUM PLANT, KORBA

5972. SHRI BHARAT SINGH
CHAUHAN: Will the Minister of
STEEL, MINES AND METALS be
pleased to state:

(a) whether the Bharat Aluminium
Company has entered into any firm
agreement with the Madhya Pradesh
Electricity Board in respect of the
power supply to its proposed Alumi-
nium Plant at Korba: and

(b) if not, the reasons therefor and
when they propose to do it?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI
RAM SEWAK): (a) and (b). Nego-
tiations between the Bharat Alumi-
nium Company I.td.. New Delhi. and
the Madhya Pradesh State authorities
in connection with finalisation of an
agreement for supply of electric power
for the Korba (Madhya Pradesh) Alu-
minium Project have reached an ad-
vanced stage and the agreement is
likely to be concluded shortly.

COAL SUPPLY FOR SATPURA THERMAL
POWER STATION

5973. SHRI BHARAT SINGH
CHAUHAN: Will the Minister of
STEEL, MINES AND METALS be
pleased to state whether the National
Coal Development Corporation would
be completing the arrangements for
additional raising of coal from the
Patharkheda Coalfields in time so as
to meet the full requirement of the
Satpura Thermal Power Station of the
Madhya Pradesh Electricity Board?
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THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI
RAM SEWAK): The National Coal
Development Corporation have made
necessary arrangements t0 meet the
phased requirements of the Satpura
Thermal Power Station from the Pa-
tharkheda Colliery and on present in-
dications, no difficulty is envisaged.
Action is also being taken for driving
of a new pair of inclines at the colliery
for supplying likely future increase in
requirements of coal of the Satpura
Thermal Power Station of the Madhya
Pradesh Electricity Board.

CrisiS IN SMALL SCALE NITRIC ACID
INDUSTRY

5974. SHRI SAMAR GUHA: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) whether it is a fact that small
scale nitric acid industry is facing a
serious crisis as a result of four-fold
increase in the price of sodium nitrate;

(b) whether 60 per cent rise in
import duty for sodium nitrate this
year has caused this crisis;

(¢) whether such an abnormal rise
in the price of sodium nitrate, which
is the main chemical used for the pro-
duction of nitric acid, is likely to lead
to closurc of many small scale acid
industries in the country; and

(d) if so, what steps Government
have taken or propose to take to help
the small manufacturers of nitric acid?

‘THE - MINISTER  OF INDUS-.

TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). There has been
an increase in the price of Sodium
Nitrate due to the imposition of Cus-
toms Duty on the Chemical which is
now imported for Industrial use and
which was earlier imported free of
duty as a fertilizer. Representations
have been received from Small Scale
Units about the non-availability and
high price of Sodium Nitrate.

(c) and (d). To help the Small Scale
Units, the State Trading Corporation
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has already arranged for the import
of 1800 tons of Sodium Nitrate.
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UPGRADING OF POSTS IN MECHANICAL
WORKSHOPS AT SAMASTIPUR

5979. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 1658 on the
30th July, 1968 and state:

(a) whether upgrading of posts in
the case of mechanical workshops at
Samastipur and of the remaining em-
ployees at Gorakhpur and Izat Nagar
has since been done; and

(b) if not, the reasons for the delay
and the time limit for the actual im-
plementation of the orders for up-
grading of posts at Samastipur?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). Information is being collected and
will be laid on the Table of the Sabha.

LOCATION OF A RAILWAY DIVISIONAL
HEADQUARTERS AT SAMASTIPUR/ MU-
ZAFFARPUR

5980. SHRI BHOGENDRA JHA :
Will the Minister of RAIWAYS be
pleased to state :

(@) the comparative figures of the
total number of Railway employees,
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the total acreage of railway land, the
total number of the arrival and depar-
ture of trains, hospital and other medi-
cal facilities, facilities for directly
catching trains for various directions
at Samastipur and Muzaffarpur sta-
tions ;

(b) what are the other factors which
are taken into account for deciding
about the location of the Divisional
Headquarters of Railway; and

(c) the decision taken by Govern-
ment 10 locate the office of the Divi-
sional Superintendent at either of the
above two places and the reasons
therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) A
statement is laid on the Table of the
House. [Placed in Library. Sece No.
LT—1918/68.]

(b) Considerations of operational
and administrative efficiency primarily
govern the selection of the divisional
headquarters.

(c) A Notification on the divisiona-
lisation of the North Eastern Rail-
way issued on 13-6-68 has subse-
quently becen cancelled by another
Notification dated 4-7-1968. There-
after no final decision on the proposals
to divisionalise the North Eastern
Railway has yet been taken.

CLEARANCE OF FOODGRAINS BY RaIL.
WAYS FROM PUNJAB, HARYANA AND
RAJASTHAN

5981. SHRI BRIJ RAJ SINGH
(Kotah): Will the the Minister of
RAILWAYS be pleased to state the
total tonnage of foodgrains cleared by
Railways from Punjab, Haryana and
Rajasthan upto the end of June,
1968 ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : During
the period from April to June 1968,
15.89,279 tonnes of foodgrains were
cleared by rail from Punjab, Haryana
and Rajasthan States.

FOREIGN-OWNED TEA COMPANIES IN
INDIA

5982. SHR1I B. K. DASCHOWD-
HURY : Will the Minister nf COM-
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MERCE be pleased to refer to the
reply given to Unstarred Question
No. 8329 on the 23rd April, 1968 and
state :

~ (a) whether the information regard-
ing the amount of foreign exchange
allowed annually during the last five
years and the amount of profits remit-
ted abroad annually during that
period by the Foreign-owned Tea
Companies in India has since been
collected ;

(b) if so, the details thereof ;
(c) if not, the reasons for
delay ?

THE DEPUT.Y MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) No, Sir.

(b) Does not arise.

(c) The requisite information has
to be collected from different sources
and is expected to take some time.

and
the

ISSUE OF LICENSES

5983. SHRI B. K. DASCHOW-
DHURY : Will the Minister of
INDUSTRIAL DEVELOPMENT

AND COMPANY AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 9134 on the
30th April, 1968 and state :

(a) whether information regarding
the issue of licences to the various
tirms has since been collected ;

(b) if so, the details thereof; and
(c) if not. the reasons for the delay?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (u) to (c). As the data
required is to be collected from a
large number of sources it has not
yet been possible to obtain complete
information.

IsSUE OF LICENCES TO MAFATLAL
GROUP OF INDUSTRIES

5984. SHRI B. K. DASCHOW-
DHURY ; Will the Minister of
INDUSTRIAL DEVELOPMENT

AND COMPANY AFFAIRS be
pleased to refer to the reply given to
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Unstarred Question No. 9135 on the
30th April, 1968 and state :

(a) whether the information regard-
ing the issue of licences to Mafatlal
Group of Industries has since been
collected ;

(b) if so, the details thereof: and

(c) if not, the reasons for the
delay ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (c¢). As the infor-
mation has to be collected from a
large number of sources, it has not
yet been possible to obtain complete
information.

FOREIGN AND INDIAN-OWNED TEA
COMPANIES

5985. SHRI B. K. DASCHOW-
DHURY : Will the Minister of
COMMERCE be pleased to refer to
the reply given to Unstarred Ques-
tion No. 8179 on the 23rd April, 1968
and state:

(a) whether the information regard-
ing the foreign and Indian-owned tea
companies with their capital invest-
ments has since been collected;

(b) if so. the details thereof: and

(c) if not, the reasons for the delay?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHD :
(a) No, Sir.

(b) Does not arise.

(¢) The required information has to
be collected from different sources.
This is expected to take some more
time. )

RATE OF INDUSTRIAL GROWTH

5986. SHRI S. K. TAPURIAH:
Will the Minister of TNDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether a tentative decision has
been taken by Government on the
rate of industrial growth to be achie-
ved in the Fourth Five Year Plan :

(b) if so, what is the tentative rate
decided upon;
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(c) what will be the estimated out-
lay in the Public and Private sectors
for achieving such rate of industrial
growth; and

(d) what is the likely rate of indus-
trial growth to be achieved during
the current financial year ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). During the
meeting of the National Develop-
ment Council held in May 1968 it
was generally felt that a rate of growth
of 8 1o 10 per cent should be aimed at
in working out the details of the
Fourth Five Year Plan.

(c) The targets for the Plan along
with outlay both in the public and
private sectors required for fulfilling
these targets will be decided when the
Plan is finalised.

(d) It may be possible to achieve
growth of 5 to 6 per cent during the
current financial year.

INCREASE IN ROYALTY ON MINERALS

5987. SHRI S. K. TAPURIAH:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) whether Government have lately
decided to increase the royalty rates
on major minerals except coal and
iron ore ;

(b) if so, the extent of increase in
each case; and

(c) how far this will increase the
cost of production of each of the ores
and how it is likely to affect the
exports of the different minerals ?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI RAM
SEWAK): (a) and (b). The requisite
information was laid on the Table of
the House on 23-7-1968 in reply to
Unstarred Question No. 410 by Shri
Hardayal Devgun.

(c) There has been practically no
increase in the royalty rates in respect
of important export-oriented minerals
like iron ore. manganese ore. mica,
coal, diamond and precious and semi-
precious stones which constituted 95%
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of the export value of minerals during
1967. 1In respect of the remaining
minerals, it is not possible to assess
the effect of the increase in royalty
rates on the cost of production and
export of the minerals as the rates
have been increased recently.

ADVANCE INCREMENTS TO Spon'rs-
MEN OF INDIAN RAILWAYS

5989. SHRI MANIBHAI J.
PATEL : Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that his
Ministry have issued orders to grant
advance increments to such sports-
men of the Indian Railways who repre-
sented the Railways and secured
positions in the National Champion-
ship ;

(b) if so, whether it is a fact that
some of the Northern Railway sports-
men who secured first positions in the
recent National Championship have
not been granted increments. whereas
those employees representing other
than Northern Railway and who
secured 2nd and 3rd position have been
granted increments; and

(c) if so. the names of such em-
ployees who have been thus ignored
and the reason therefor ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) and (c). Keeping in view the
overall performance of the sportsmen
concerned, his contribution in win-
ning the Championships and the fact
that they had already received con-
crete recognition earlier, it was deci-
ded not to grant advance increments.
As these cases are dealt with by
various Railway Administrations on
the merits of each case, it is not
possible to state whether such an
anomaly has arisen.

ACCOMMODATION TO RAILWAY
MINISTERIAL STAFF

5990. SHRI MANIBHAI J.
PATEL : Will the Minister of RAIL-
WAYS be pleased to state :

° (a) the number of Railway Minis-
terial staff working in the Northern
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Railway Headquarters, Divisional
and extra Divisional Offices stationed
at Delhi and New Delhi who have
been provided with Railway accom-
modation ;

(b) the number of such members of
the staff, mentioned in para (a) above,
who have not been provided with any
accommodation ;

(c) whether there is a proposal
under consideration for treating the
staff of this category along with the
Central Government employees for
the purpose of allotment of accom-
modation ; and

(d) if not, the steps being taken by

the Railway administration to pro-
vide accommodation to these em-
ployees ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
1,148.

(b) 4,253.

(c) No.

(d) It is proposed to construct more
quarters for staff on a programmed
basis within the funds available for
the purpose.

DIiVERSION OF GOODS TRAFFIC TO
ROAD TRANSPORT

5991. DR. RANEN SEN:
the Minister of
pleased to state :

(a) whether the Railways have
suffered a loss of revenue due to the
diversion of goods traffic to road
transport in the recent years;

(b) if so, the extent of loss suffered
last year :

(c) the likely loss in the
year ; and

(d) the steps taken to prevent this
loss ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
During recent years, the railways
have lost some traffic to road trans-
port and this necessarily means loss
of some potential revenue to the
Railways.

will
RAILWAYS be

current
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(b) and (c). Apart from the steady
development of road transport, the
volume of traffic offering is subject to
numerous and diverse factors, among
them, the level of production and
marketable surpluses and the general
health of the economy. It is extre-
mely difficult to segregate the effect
of road competition on railway traffic
and earnings. While there are indi-
cations of such competition having
affected the revenues of the Railways,
it is not possible to form with any
degree of precision. an estimate of
the loss of earnings due to that.

(d) The Railways continuously
strive to improve the quality of ser-
vice. Some aspects that receive cons-
tant attention are timely supply of
wagons and reduction in transit time.
Super-Express  Goods services have
been introduced between important
pairs of points, like New Delhi and
Carnac Bridge. New Delhi and
Madras, New Dethi and Howrah,
Wadi Bunder and Madras, Wadi
Bunder and Shalimar, so that the
goods reach the destination within the
shortest possible time. On the Cen-
tral Railway, some extra fast goods
trains have been introduced; they
reach the destination in the same time
as fast passenger trains.  Various
measures have been adopted to pre-
vent losses and damages during
transit. Tea Specials, being run from
Upper Assam to Calcutta, are escor-
ted by R.P.F. staff to ensure safety of
the goods in transit. Reduced sta-
tion to station rates are also quoted
wherever  commercially  justified.
Collection and delivery services are
organized to provide to the customer
integrated rail-cum-road transport. A
Mobile Booking service has been
introduced in Calcutta area; thereby
goods shed facilities have been vir-
tually extended to the premises of
traders. A Garden Collection Ser-
vice has been introduced in certain
tea gardens in  Assam. Container
services have been introduced bet-
ween Bombay-Ahmedabad, Bombay-
New Delhi. Gwalior-New Delhi and
New Delhi-Kanpur, to provide door
to door service and eliminate costly
packing and at the same time save
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damage and pilferage in transit. A
Marketing and Sales Organization has
been set up om each Railway, for
conducting market research and pros-
pecting and development of traffic.

CONSULTANCY SERVICE IN COLLABO-
RATION WITH A CANADIAN FIRM

5992. DR. RANEN SEN:

SHRI CHENGALRAYA
NAIDU:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether a Canadian firm has
submitted a proposal to set up a
consultative service in India in colla-
boration with a Bombay firm ;

(b) if so, the main features of the
proposal and the terms offered by the
Canadian firm in this respect; and

(c) what decision has been taken
by Government thereon ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) The main features of the pro-
posal are: (1) An Indian Company
will be set up to provide consultancy
engineering services in the fields of
hydro, thermal and nuclear power
engineering; and (2) The Canadian
firm will hold majority shares in the
equity capital of the proposed new
company.

(c) The proposal is under conside-
ration of the Government.

ELECTRIFICATION OF KANPUR-DBLHI
SECTION

5993. SHRI YASHPAL SINGH :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is proposed to com-
plete the electrification of the Kan-

pur-Delhi section of Howrah-Delhi
line by the next year; and

(by if so, the estimated cost
thereon ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) No
target date has been fixed for the
completion of the work of electrifi-
cation of Kanpur-Delhi section. How-
ever, Kanpur-Tundla section for
which the work is already in progress,
is expected to be energised sometime
in 1970-71. The electrification of the
section between Tundla-Delhi has not
been sanctioned.

(b) The cost of electrification of
Kanpur-Tundla section exclusive of
the cost of rolling stock is Rs. 15.1
crores. The estimated cost of
electrification of the Tundla-Delhi
section has not yet been worked out.

TELEPHONE FACILITIES AT MANNED
LEVEL CROSSINGS

5994. SHRI YASHPAL SINGH :
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of manned level-
crossing not provided with telephonic
facilities and the percentage thereof

to the total manned level crossings.
and
(b) by what time these crossings

are likely to be provided with this
facility ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) The
number of manned level crossings not
-provided with telephonic facilities is
11,685 and the percentage thereof to
the total manned level crossings is
81.1%

(b) Based on traffic and safety
considerations level crossings within
station limits and Municipal limits as
well as those between stations are
being provided with telephones. It is
not, at present, proposed to provide
this facility at all manned level cros-
sings.

IMPORT OF PLAYING CARDS FOR USE
IN MoperRN CLUBS

5995. SHRI BABURAO PATEL :
Will the Minister of COMMERCE be
pleased to state :

« (a) whether it is a fact that during
the year 1966-67 1.79,32,000 packets
of playing cards were imported into

AUGUST 27, 1968

Written Answers 2002

the country for the use of our modern
Clubs ;

(b) whether the precious amount of
foreign exchange required for import-
ing this luxury item could not be
used for something essential and life-
saving ;

(c) the names and addresses of the
importers to whom licences were
given for its imports during the year
1966-67 : and

(d) the reasons why import licences
for foreign cards are at all issued.
when plenty of good quality playing
cards are produced in India ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI) :
(a) No. Sir. Only 17,932 packets of
playing cards were imported during
1966-67.

(b) to (d). Import of playing cards
has been banned since January, 1957.
The nominal imports reported in the
Trade Accounts include confiscated
smuggled goods and imports made as
advertising  matter supplied free of
charge, “upto Rs. 400 without an
import licence under O.G.L. IV,

BILACKLISTING OF MESSRS BHARAT
BARRELS

5996. SHRI S. M. BANERIJEE :
Will the Minister of STEEL, MINES
AND METALS be pleased to refer
to the reply given to Starred Ques-
tion No. 54 on 23rd July. 1968 regar-
ding Dblacklisting of M/s. Bharat
Barrels and state : '

(a) whether the standardised. code
of blacklisting provides any clause to
continue a firm on the blacklist when
in respect of the same facts the firm
has been honourably acquitted by a
Court of Law : and

(b) if not, the reason why the case
of M/s. Bharat Barrels is being
treated on a different footing and their
blacklisting is not withdrawn on the
ground that special leave application
of the State of Maharashtra is pending
before the Supreme Court ?
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THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI RAM
SEWAK): (a) and (b). The Stan-
dardised Code does not provide for
automatic revocation of blacklisting
orders on acquittal by a Court of
Law. Each such case has to be
considered and decided on merits.
M/s. Bharat Barrel and Drum Manu-
facturing Company (P) Ltd., have
already obtained an interim order
from the High Court of Punjab stay-
ing the operation of the blacklisting
orders against them. In compliance
with this Order, the blacklisting orders
have been kept in abeyance with
effect from 23-6-66. As the High Court
has still to pass a final judgement on
this case, and also considering the
fact that the State of Maharashtra has
filed an appeal in the Supreme Court
against the acquittal of the firm, the
blacklisting orders have not yet been
revoked in this case.

M/s. HIND GALVANIZING AND ENGI-
NBERING Co.

5997. SHRI S. M. BANERJEE :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
No. 372 on the 23rd July, 1968 and
state :

(a) whether mere representations of
M/s. Hind Galvanizing and Engineer-
ing Co. entitled them to get their fresh
capacity recognised by Government
even though the Industry was on the
banned list ;

(b) whether Government could
recognise any other capacity in any
industry which is on the banned list;

(c) whether Government allowed to
manufacture oil barrels since 1962
condoning .all  their irregularities
which they committed till August,
1964 when their fresh capacity was
finally approved ; A

(d) whether Government would
verify from M/s. Aminchand Pyare-
lal and Ramkrishan Kulwantrai as to
whether free sale steel sheets were
purchased by M/s. Hind Galvanizing
and Engineering Co. from them; and
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, (e) the preiod during which quota
meant for small drums was utilised
for maunfacturing oil barrels by M/s.
Hind Galvanizing ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) (a) to (c). The circums-
tances in which the capacity of M/s.
Hind Galvanizing and Engineering
Co. (P) Ltd., for the manufacture of
oil barrels was recognized have al-
ready been explained in reply to Lok
Sabha Starred Question No. 250 on
the 24th November, 1967.

(d) It is not proposed to make any
verification.

(e) Due to shortage of 24 to 26
gauge steel sheets during October,
1963—March, 1964 period, a special
quota of 10,000 tonnes of 16 to 20
gauge steel sheets was made available
for distribution to the small drum
manufacturers who could utilise the
same.  Along with the other manu-
facturers M/s. Hind Galvanizing was
allocated 1,600 tonnes of 16 to 20
gaugé steel sheets .for this purpose.
Since the special quota of thicker
gauge sheets could be utilised only
by a few firms, it was decided to make
adjustments for this special allocation
against future entitlements of the
allottees. Accordingly quotas of all
units including M/s. Hind Galvani-
zing had been adjusted according 10
their entitlement for the period 1966-
67.

It has been also ascertained that the

m had received from 1962 to

ugust, 1964, a total quantity of
509.642 tonnes of steel from other
sources as against their reported con-
sumption  of 672.300 tonnes during
the same period, which meant that
they had utilised the balance quantity
of steel out of DGTD’s allocation for
drums and containers Industry.

M/s. CooPer ALLEN Co.. KANPUR

5998. SHRI S. M. BANERIJEE :
Will' the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state :

(a) whether the Defence Ministry



2005  Written Answers

has finally decided to take over M/s.
Cooper Allen Company, Kanpur ;

(b) if not, when a decision is likely
to be taken; and

(c) the reasons for delay ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) 1o (c). The proposal
for taking over the Cooper Allen and
North-West Tannery Units of the
British India Corporation is being
examined by the Ministry of Defence.
It is not posgible to indicate at this
stage when a final decision would be
taken.

ALL INDIA RAILWAY GUARDS’ COUNCIL

5999. SHRI S. M. BANERJEE :
SHRI G. C. NAKK :
SHRI D. AMAT :

SHRI MAHENDRA
MAJHI:

SHRI P. L. BARUPAL :

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the demands submitted
by the All-lndia Railway Guards’
Council have been finally considered
by Government ;

(b) if so, what demands have been
conceded ; and

(c) if none, the
abnormal delay ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(c) Representations on behalf of th&
Guards on Indian Railways have been
received from different sources rela-
ting to revision of their pay Scales,
revision of Rates of Running Allo-
wance, treating a part of running
allowance as pay for the purpose of
reckoning the Dearness Allowance,
providing better avenues of promo-
tion etc.

In regard to the review of running
allowance, a committee was set up by
the Government to review the Rules
and Rates of Running Allowance of
all scategories of running staff (inclu-
ding Guards) and the Committee’s

reason for this
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report which has recently been sub-
mitted is under examination. Some
other matters are still under consi-
deration.

CoKE PRODUCTION BY DURGAPUR
ProbuCTS LTD., WEST BENGAL

6000. SHRI JYOTIRMOY BASU:
Will the Minister of STEEL, MINES
AND METALS be pleased to state :

(a) the total value of coke pro-
duced by the Durgapur Coke Oven
plant under the management of Dur-
gapur Products Ltd., West Bengal
from 1960-61 to 1967-68, year-wise ;

(b) the total value of unsold stock
of cokes produced by the Durgapur
Coke Oven plant from 1960-61 to
1967-68 year-wise; and

(c) the profit or loss in rupees in-
curred during the same period, year-
wise?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI
RAM SEWAK): (a) to (c¢). The in-
formation is being collected and will
be laid on the Table of the House.

FOREIGN ADVISERS AND EXPERTS
ATTACHED TO VARIOUS MINISTRIES

6001. SHR1 JYOTIRMOY BASU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state the
total number of (i) advisers, and (ii)
experts from each foreign country
attached to each Ministry of: the
Government of India year by year
from 1955 to 1967 ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : The information is being
collected and will be laid on the
Table of the House in due course.

FOREIGN INVESTMENT IN INDUSTRIES
IN INDIA

6002. SHRI JYOTIRMOY BASU:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COM-
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PANY AFFAIRS be pleassd to
state :

(a) the private foreign business
investment in India up-to-date, indus-
try-wise ;

(t)) the share of

| private
business  investment

in the

foreign
total
investment of each industry in the
private corporate sector ; and
(c) the share of American, British
and West German private business
investment in the total private foreign

investment in each industry up-to-
date ?
THE MINISTER OF INDUS-

TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) A statement giving
information in Annexure I is laid on
the Table of the House. [Placed in
Library, See No. LT-1919/68.]

(b) The information in this form
is not available.

(c) A Statement giving the infor-
mation in Annexure II is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT—1919/68.]
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EXPORTS OF GOODS MANUFACTURED
BY NEwW AND HEAvY ENGINEERING
INDUSTRIES

6006. SHRI CHANDRA SHE-
KHAR SINGH: Will the Minister of
COMMERCE be pleased to state:

(a) whether the goods manufac-
tured by the new and heavy engineer-
ing industries which have started
moving in the export market are pos-
ing serious problems of transporta-
tion, storage and shipping: and

(b) if so, the steps taken to solve
these problems ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHR1 MOHD. SHAF1 QURESHI) :
(a) There are certain problems of
transportation, storage and shipping
in regard to some of the products of
these industries.

(b) These problems which are of
individual character are sought to be
resolved from time to time in consul-
tation with the concerned authorities.

EXPORT OF JUTE TO ARGENTINA

6007. SHRI CHANDRA SHE-
KHAR SINGH: Will the Minister
bf COMMERCE be pleased to state:

(a) whether 1t is a fact that India
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is gradually losing its jute markets to
Brazil in Argentina;

(b) if so, the reasons therefor ; and

(c) the steps, if any, Government
have taken to maintain our exports
to Argentina ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHR1 MOHD. SHAF1 QURESHI):
(@) and (b). Preferential treatment
enjoyed by Brazillian goods in Argen-
tina has considerably affected our
jute exports to that country.

(c) Government is looking into this
matter.

STANDARD DRUM AND BARREL
Mra. Co.

6008. SHRI GEORGE FERNAN-
DES : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 374 on the 23rd July,
1968 and state :

(a) the reasons for taking the new
machine namely semi-automatic body .
former and welder into consideration
while fixing the capacity of the Stan-
dard Drum and Barrel Mfg. Co. 1o
14,538 tonnes, when it was not in
operation at the time of assessment
in 1964 ;

(b) whether the lists of machinery
indicate that there is vast difference
both in the number and type of
machinery which they had in the
years 1957, 1961 and 1964; and

(c) if so, the reasons for stating
while replying to Unstarred Question
No. 5231 on the 26th March, 1968
that there was no difference in their
plant and machinery on the basis of
which their capacity was assessed at
6,100 tonnes in 1961 and 14,538
tonnes in 1964 ?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The new machine

- had been installed by the firm and

was on trial. Although at the time
of inspection the firm failed to show
the performance of the machine, its
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capacity as per the manufacturer's
literature was taken into consideration
and in this connection attention is
invited to reply to Lok Sabha Un-

starred Question No. 1271 on the
20th February, 1968.
(b) and (c). It is considered that

there is not much difference either in
number or in type of the machines
available with the firm in these years,
although in 1964 the firm had installed
an imported semi-automatic drum
welding and body forming machine.

M/s. STANDARD DRUM AND BARREL
MrG. Co. AND M/s. HIND
GALVANIZING

6009. SHRI GEORGE FERNAN-
DES: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 374 on the 23rd- July,
1968 and state:

(a) When assessment reports are not
secret documents, is it not desirable
for Government to lay on Table of
the House the assessment reports of
M/s. Standard Drum and Barrel Ma-
nufacturing Co., for the years 1961
and 1964 to ascertain the actual facts;

(b) the reasons for recognition of a
fresh capacity of M/s. Hind Galvaniz-
ing and allowance of unauthorised ex-
pansion to M/s. Standard Drums and
Barrel when it has been admitted that
increase in production of barrels was
not substantial due to shortage of 18
gauge steel sheets; and

(c) whether M/s. Standard Drum
and Barrel shifted their machinery
which they had in 1956-57 for manu-
facturing oil barrels from Sewri to
Trombay in 19597

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) As already explained.
the assessment reports from the tech-
nical officers were obtained only to
enable the Govt. to take a decision.
It is not. therefore. considered neces-
sary to place them on the Table of the
House.
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(b) The circumstances in which the
capacities of the two units in question
were organised have already been ex-
plained in reply to the Lok Sabha
Starred Question No. 250 on the
24-11-1967.

(c) The information in this regard
which is being collected, also in pur-
suance of the Lok Sabha Unstarred
Question No. 1655 on the 30th July,
1968, will be laid on the Table of the
House.

M/s. HIND GALVANIZING & ENGINEER-
ING Co. PvT. LTD.

6010. SHRI GEORGE FERNAN-
DES: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
refer to the reply given to the Unstar-
red Question No. 373 on the 23rd
July, 1968 and state:

(a) whether Government will lay
on the Table a copy of the Registra-
tion Certificate of M/s. Hind Galva-
nizing & Engineering Co. Pvt. Ltd;

(b) whether M/s. Indian Galva-
nising Co., possessed machinery for

manufacturing bitumen drums also
and the same were sold to M/s.
Hind Galvanizing and  Engineering

Co;

(¢) whether bitumen drums could
be manufactured in 5/10 gallons
small drum manufacturing plant;

(d) if not. whether. it indicates that
Government have again sanctioned a
fresh capacity to them for manufac-
turing bitumen drums; and

(¢) how a capacity of 200 tonnes
for manufacturing bitumen drums
annually could be bifurcated from
5§/10 gallon small drum plant?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) A copy of the Regis-
tration Certificate is laid on the Ta-
ble of the House. [Placed in Library
See No. LT-1920/68.]

(b) to fe). The complete plant sold
by M/s. Indian Galvanising Company
was capable of manufacturing all types
of light duty drums including 5/10
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gallon drums which are ‘made from
24/26 gauge steel sheets. Since bitu-
‘men drums are manufactured from 24
gauge steel sheets, the firm could un-
dertake the manufacture of asphalt and
bitumen drums also. The proposal of
the firm that out of their capacity for
small drums, 200 tonnes may be ear-
marked for asphalt and bitumen drums
was therefore, agreed to.
M/s. HinD GaLvaNizING & ENal-
NEERING Co.

6011. SHRI GEORGE FERNAN-
DES: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased
to refer to the reply given to Unstar-
red Question No. 372 on the 23rd
July, 1968 and state:

(a) whether receipt of orders from
the Defence Department entitles a
firm to get their fresh capacity re-
cognised by Government even during
pendency of the industry on the
banned list;

(b) whether orders on M/s. Hind
Galvanizing and Engineering Co.,
were placed directly by the parties
referred to as Defence Department
parties or through the Defence De-
partment;

(c) if through the Defence Depart-
ment, whether the Defence Depart-
ment had approached the then Ii-
cenced barrel fabricators for the
st:lgply of barrels to these parties;
a

(d) if so, whether these fabricators
had expressed any difficulty in their
requirement?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) The circumstances in
which the capacity of M/s. Hind
Galvanising and Engineering Co.,
(P) Ltd.. was recognised for the ma-
nufacture of oil barrels have been
already explained in reply to Lok
Sabha Starred Question No. 250 on
the 24th November, 1967.

*(b) to (d).

Information _is
available.

not
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M/s. STANDARD DRUM AND BARREL
MANUFACTURING Co.

6012. SHRI GEORGE FERNAN-
DES: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 1655 on the 30th July,
1968 and state:

(a) whether Government would lay
on the Table of the House a copy of
the application dated 21st August,
1958 of M/s. Standard Drum and
Barrel Manufacturing Co., for effect-
ing substantial expansion as well as
for change of location from Sewri to
Trombay;

(b) the reasons for granting subs-

- tantial expansion to them when suffi-

cient capacity already existed in the
industry;

(c) whether the rest of the informa-
tion has since been collected; and

(d) if so, the details thereof?

THE MINISTER OF INDUS.
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) A copy of the applica-
tion without enclosures is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1921/68.]

(b) The substantial expansion refer-
red to is in respect of manufacture of
a new item viz.,, Asphalt Drum for
which the firm had applied, in view of
their contract with M/s. Standard Va-
cuum Refinery Co., of India Ltd.,
Bombay for supply of drums to the
latter. The matter was considered in
all its aspects and as particularly the
production of asphalt would help in
cutting down imports, it was decided
to grant to the firm licence for manu-
facture of bitumen drums with a ca-
pacity of 3,000 Nos. per day.

(c) and (d). The information is not
yet ready and is expected to be laid
on the Table of the House soon.

WaKF PROPERTY IN DELHI

6013. SHRI BAL RAJ MADHOK :
Will the Minister of INDUSTRIAL
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DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) the estimated value of the Wakf
property in the Union Territory of

Lhi;

(b) the additions made to this pro-
perty during the last two years; and

(c) the total annual income from the
Wakf property in Delhi and what are
the main heads on which it is spent?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) The estimated value of
the Wakf property so far included in
the lists of wakfs published under Sec-
tion 5(2) of the Wakf Act, 1954 in the
Union Territory of Delhi is about Rs.
5,45,13,000. More than two thirds of
this valuation relates to mosques, dar-
gahs, etc.

(b) Nil, Sir.

(c) The total annual - income from
the Wakfs in Delhi is Rs. 11,15,000'
(approx). The income is required to
be spent on the purposes for which the
wakfs have been created. Out of the
said amount a sum of Rs. 3,00,000
per annum js received by the Wakf
Board which is spent mainly on the
following heads:—

1. Maintenance of mosques
graveyards.

2. Maintenance and aids to the Re-
ligious/ Academic/Medical Institutes.

3. Maintenance of Orphanages.

4. Aids and stipends to widows and
handicaps.

5. Scholarships to poor students.

6. Expenses on funeral of unclaim-
ed Muslim dead bodies.

7. Any other purpose specially men-
tioned in the Wakf-Deed.

and

REVISION OF PAY SCALE OF ENGINE
DRIVERS

6014. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
RAILWAYS be pleased to state the
reasons why the pay scales of Engine
Drivers have not been revised as that
of Station Masters and Assistant “Sta-
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tion Masters specially when the En-
gine Drivers’ basic pay was more than
that of Station Masters before the Pay
Commission’s recommendations?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): The
scales of pay of Station' Masters and
Assistant Station Masters were revised
due to increase in their regpoasibili-
ties consequent upon the increase
1n the tempo of traffic on railways. No
such revision was considered necessary
in the case of Engine Drivers,

Duty HOURS OF DRIVERS AND
GUARDS OF GooDs TRAINS

6015. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
RAILWAYS be pleased to state:

(a) whether the time spent by Dri-
vers and Guards of Goods trains in
loco sheds and yards before starting
of Goods trains and time spent, after
arrival at destinations, in handing over
charge of train’s engine is not counted
in duty hours; and

(b) if so, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C.M. POONACHA): (a) No,
the period spent from the time Guards
and Drivers ‘sign on’ is counted as
duty.

(b) Does not arise.

SEASONAL TRANSFERS OF SUBORDI-
NATES ON THE RAILWAYS

6016. SHRI NITIRAJ SINGH’
CHAUDHARY : Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railway Board has
issued a circular ordering that there
should be no seasonal transfers of sub-
ordinates;

(b) whether the Railway Board has
also ordered that the seniority of
Checking Staff shall be on the Divi-
sionel basis; and

(c) the reasons why the checking
staff is being transferred from mid-
rainy season?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.
There are, however, orders about pe-
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riodical transfers in respect of certain
categories of staff who come into con-
tact with the public. These orders have
been kept in abeyance for some time.
There is no ban on individual trans-
fers being ordered in the interest of
the administration.

(b) No. But each Zonal Railway has
its own procedure about seniority lists
being maintained on Divisional or
all-Railway basis.

(c) This part of the question is not
clear. There are no instructions that
transfers should not be ordered in the
rainy season.

ENQUIRIES ON COMPLAINTS RECEIVED
BY RAILWAY OFFICIALS

6017. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
RAILWAYS be pleased to state:

(a) the reasons why the Railway
officials do not call or inform the com-
plainants while making enquiries on
complaints and the reasons why they
give the decisions favouring their sub-
ordinates and contractors; and

(b) whether the Indian Railways
would consider following the rules of
justice and call the complainants to
substantiate their charges at the time
of making enquiries on the basis of
their complaints?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). Complainants are called to at-
tend enquiries in cases where their
presence is necessary to ascertain the
facts. In other cases where the facts
can be ascertained by reference to re-
cords etc. without requiring the com-
plainants to be present at the enquiry,
they are not called. Decisions on com-
plaints are arrived at on merits of each
case after collecting all the necessary
evidence and information. Cases of
favouring subordinates or contractors
in this matter are liable to be taken up
severely.

FOREIGN INVESTMENT BOARD
6018. SHRI P. C. ADICHAN:
SHRI CHANDRA SHE-
KHAR SINGH:

‘Will the Minister of INDUSTRIAL
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DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question No.
326 on the 23rd July, 1968 and state:

(a) whether it is a fact that Govern-
ment propose to group industries into
two lists, namely, those in which no
foreign collaboration is to be allowed
and those in which foreign collabora-
tion will be permitted; and

(b) if so, the main features of the
Scheme?

THE MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) Yes, Sir.

(b) Government propose to group
industries into two lists, viz., those in
which no foreign collaboration is to be
allowed and those in which foreign
collaboration will be permitted.
These lists will be published and
reviewed from time to time, and at
least once a year. For the industries
in which foreign collaboration is to be
permitted, and where royalty rates are
proposed, standardised rates of royal-
ties will be indicated for the various
industries to facilitate quick disposal
of applications for foreign coliabora-
tion.

UPwWARD REVISION OF IRON AND STEEL
PRICE

6019. SHRI HIMATSINGKA :
SHRI DHIRESHWAR KA-

LITA:
SHRI S. S. KOTHARI:
Will the Minister of STEEL,

MINES AND METALS be pleased
to state:

(a) whether there is any proposal
under consideration of Government to
increase the price of iron and steel;

(b) if so, the precise nature of the
proposal;

(c) the reasons for upward revision
of iron and steel price and whether it
is mainly prompted by the idea to eli-
minate losses in the Public Sector
Steel Plants; and

(d) whether the manufacturers of
engieering goods have represented
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against the said move and, if so, what
.are their basic contentions and Gov-
ernment’s reaction thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL MINES
AND METALS (SHRI RAM SE-
WAK): (a) to (d). The Joint Plant
Committee have recently announced
revised prices for various categories of
igon and steel with effect from July 31,
1968. These prices are higher than
those prevailing until then. There is
no other proposal at present under
consideration to increase the price of
various categories of iron and steel.

All the main producers, including
Hindustan Steel Limited has asked for
increase in the prices of various cate-
gories of iron and steel. Representa-
tions were also received from associa-
tions representing the manufacturers
of engineering goods that the prices of
various categories of iron and steel
should not be allowed to increase as
the engineering industry was already
hit by recession, idle capacity due to
lack of orders, labour troubles etc.
After taking all relevant factors into
account inciuding the representations
from the manufacturers of engineering
goods, it was felt that keeping the
market conditions in view and the in-
crease in the cost of production owing
to increases in the prices of coal, the
rate of Railway Freight, of excise duty
of sales-tax, of wages and dearness al-
lowance, of royalty etc., there was a
case for some increase in the prices of
iron and steel

EXPORT OF CAR PARTS TO ITALY

6020. SHRI HIMATSINGKA: Will
the Minister of COMMERCE be plea-
sed to state:

(a) whether the Federation of the
Indian Chambers of Commerce and
Industry had recommended that Gov-
ernment should invite a delegation of
Italian importers to see for themselves
the progress that has been made in
the automobile industry in India with
a view to exploring the potential of
car parts exports -to that country; and

(b) if so, Government’s reaction
thereto?

Written Answers BHADRA 5, 1890 (SAKA) Written Answers

2020

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) A recommendation to this effect
has been made not by the Federation
of Indian Chambers of Commerce
and Industry but by an Indian Trade
Deiegation which visited Italy in Jan-
uary, 1968.

(b) The question has been taken up
with the Italian Government and
efforts are being made to persuade
them to sponsor a composite Italian
delegation including importers of au-
tomobile components and ancillaries
to visit India.

IMPACT OF DEVALUATION OF INDIAN
RUPEE ON EXPORTS

6021. SHRI HIMATSINGKA :
Wil the Minister of COMMERCE be
pleased to state:

(a) the extent to which the deva-
luation of the rupee in 1966 has suc-
ceeded in boosting exports during the
years 1966-67 and 1967-68;

(b) the comparative export figures
for these two years vis-a-vis those dur-
ing the preceding two pre-devaluation
years;

(c) the extent to which imports dur-
ing the years 1966-67 and 1967-68
have declined as compared to the pre-
ceding year;

(d) whether the said figures show a
total failure of devaluation of the ru-
pee;

(e) if so, the main reasons therefor;
and

(f) the steps being taken to ensure
that the devaluation does bear the re-
sults aimed at during the next year?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) to (c). A comparative statement
showing exports and imports during
the years 1964-65 to 1967-68 is en-
closed.

(d) to (f). During 1966-67 viz., the
devaluation year, exports were adver-
sely affected by (1) unprecedented
drought conditions which reduced the
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quantum of agricuitural  products
available for export, (2) foreign ex-
change difficulties during 1965-66 re-
sulting in the slowing down of the in-
vestment programme of local indus-
tries, and (3) recession in Western
Europe. These factors, combined with
the unsettlerhent that came in the wake
of devaluation interfered with the full
realisation -of the benefits of devalua-
tion, during 1966-67. It is possible that
our exports would have fallen still
further but for the inbuilt general in-
centive of 57.59% provided by de-
valuation to the export trade. The up-
trend in exports witnessed during
1967-68 is continuing in the current
year. Exports during the first three
months, viz., April—June, 1968 at Rs.
308.08 crores show a rise of 14.49
when compared with exports during
the corresponding period of last year.
In fact, these compare favourably
with the best corresponding period
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of exports in the recent past, viz.,
April*—June, 1964 at Rs. 309 crores in
terms of the present rupee. Devalua-
tion and other favourable factors like
good agricultural crop and export
promotion measures (e.g., cash assis-
tance, import replenishment schemes,
credit facilities, tax concessions etc.)
are expected to lead to a consider-
ably higher level of exports during
the year 1968-69. .

India’s imports during the year
1967-68 at Rs. 1,974.28 crores show-
ed a fall of 59, as compared to im-
ports during 1966-67. Devaluation
provided a built-in  disincentive to
imports. During the three months of
the current financial year, viz., April—
June, 1968, India’s imports at Rs.
520.43 crores are lower by Rs. 6.30
crores when compared with the cor-
responding period of the previous
year.

STATEMENT

Comparative Statement showing exports and imports during the years )
1964-65 to 1967-68.

(Value in Rs. crores)

, Year Exports including re-exports Imports
1964-65 1,285.67 2,124,72
1965-66 1,268.88 2,218.43
1966-67 1,156.58 2,078.36
1967-68 1,198.67 1,974:28

Note: Figures upto 1965-66 have been arrived at by escalating pre-devalued rupees

by 57.5%.

COMMITTEE ON PRICE OF COAL

6022. SHRI HIMATSINGKA :
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether a committee, set up in
March this year to go into the ques-
tion of pricing of coal had entered a
deadlock;

(b) if so, the circumstances leading
to this deadlock;

(c) whether the talks haye
been set going once again; and

(d) if so, when the report of the
Committee is expected?

THE DEPUTY MINISTER IN
THE MINISTRY OF  STEEL,

since
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MINES AND METALS (SHRI
RAM SEWAK): (a) to (d), The Com-
mittee was set up with a limited pur-
pose of looking into and recommend a
reasonable and fair price that should
be payable by the Railways and Steel
Plants having regard to all available
material on the subject. As a decision
had to be taken quickly Government
itself considered the matter further.
Ultimately agreements were reached
regarding price of coal supplied to the
Railways, Steel Plants, Washeries and
Cokeries.
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MANUFACTURE OF SCOOTERS

6024. SHRI RAGHUVIR SINGH
SHASTRI: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state:

(a) whether Government have re-
ceived a p.oposal from the Rajasthan
Governmernt this year for the setting
up of a factory which would manufac-
ture about 50,000 scooters each year
and the selling price of each such
scooter would be Rs. 2,000 each;

(b) if so, whether the above propo-
sal has been approved; and

(c) if not, the reasons therefor?

THE .MINISTER OF INDUS-
TRIAL DEVELOPMENT AND
COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) No such proposal has
been received this year. However, an
application for the establishment of a
factory in Rajasthan for the manufac-
ture of scooters was received from the
Govt. of Rajasthan (State Enterprises
Deptt.), Jaipur on 30th August, 1965.
The scheme envisaged the manufac-
ture of 173 c.c. scooters to be designed
in collaboration with M/s. Lepage
Consuiting Engineers, Belgium with an
initial capacity of 2000 units in the
first year, going up to 60,000 units per
annum in the fifth year. The price of
the proposed vehicle was indicated as
Rs. 2,260 in the first year coming
down to Rs. 1,710 in the 9th year.

(b) and (c). The scheme was con-
sidered along with other similar
schemes and was not considered suit-
able for licensing. It has accordingly
been rejected.
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ExporT OF STEEL PRODUCTS

6026. SHRI D. N. PATODIA:
Will the Minister of STEEL, MINES
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AND METALS be pleased to state:

(a) whether the Hindustan Steel
Limited has negotiated any agree-
ment with the Government of Iran
for the supply of steel products;

(b) whether it is a fact that the
prospects of export of steel products
during 1968-69 are bright; and

(c) if so, what are the chief fea-
tures of the agreement and the pros-
pects of export of steel products to
other countries during 1968-69?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI RAM
SEWAK): (a) No agreement has been
negotiated with the Government of
Iran for supply of steel products. Ira-
nian State Railways have invited ten-
ders for steel products from time to
time to which Hindustan Steel, Ltd.,
have quoted. The material is supplied
against tenders awarded to Hindustan
Steel, Ltd.

(b) and (c). Yes, Sir. A target for
export of Iron and Steel by Hindustan
Steel, Ltd., has been fixed for a value-
of Rs. 37 crores during the year
1968-69. HSL have recently booked
firm orders for supply of the following
categories of iron and steel to the
countries shown against them:

Pig Iron —_
M.S. Billets —

Ceylon, Iran, Japan,

Japan & South Korea.

South Korea, Taiwan and

Okinawa.

Rails “—
Bars and Structurals —

Ghana, Malaysia, New Zealand, Turkey and Iran.
USSR and various West Asian and South East Asian

countries

DeMAND OF CoAL

6027. SHRI RAM SWARUP VID-
YARTHI: Will the Minister of
STEEL, MINES AND ‘METALS be
pleased to state:

(a) whether it is fact that the Na-
tional Coal Development Corporation
did not estimate the demand of coal
in the country which resulted 1n a
great loss to the industry;

(b) whether the Corporation now
proposes to estimate the demand of

coal in order to avoid further loss to
the industry; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL,
MINES AND METALS (SHRI RAM
SEWAK): (a) to (c). The Corpora-
tion do not estimate the demand of
coal in the country as a whole, but
they do estimate periodically the de-
mand of coal produced in their own
collieries, which they would continue
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to do. They also make estimates of the
probable level of demand for their
™ coal for one or two years ahead on
the basis of information regardmg ex-
pected increase/decrease in demand by
their present and prospective custo-
mers

RAILWAY LINE BETWEEN BAHRAICH
AND JARWAL ROAD STATIONS

6028. SHRI RAM SWARUP VID-
YARTHI: Wili the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that Govern-
ment conducted a survey for opening
a Railway line between Bahraich city
(U.P.) and Jarwal Road Stations on
the North Eastern Railway in order
to shorten the route substantially;

(b) it so, the details thereof;

(c) whether it is a fact that opening
of such a line would fetch road traffic
considerably and also minimise the
hardships being faced by the public
residing in this backward area adjoin-
ing Nepal; and

(d) if so. the action taken by Gov-
ernment in the matter?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) Does not arise.

(c) and (d). The Railways are not
aware of any hardship being faced by
the public in this area due to lack of
rail transport facilities.

FORGING OF RAILWAY RECEIPTS BY A
ReEwaArl FIRm

6029. SHRI RAM SWARUP VID-
YARTHI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether complaints have been

- received that Railway Receipts invol-

ving more than 2 crores of Rupees
have been forged by some firm of Re-
wari; and

(b) if so, the action taken in the
matter and. if no action has been
taken, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes,
Sir. In January, 1968, a complaint was
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received in the Vigilance Directorate
of the Railway Board regarding a
fraud allegedly committed by a firm
of metal merchants of Rewari by for-
ging a large number of Northern Rail-
way Goods Receipts for drawing bank
advances to the tune of more than two
crores of rupees. A similar information
was received by the Vigilance Branch
of the Northern Railway.

(b) The Railways are not involved
in the case inasmuch as no goods were
booked nor any delivery claimed. The
allegation was that on the basis of the
forged Railway Receipts advances
were drawn from banks which were
later on repaid but the accused firm
was enabled to have at any time a
large sum of money at their disposal.
As the Railways were not involved,
the investigation of the case could not
be taken up by the Vigilance Organi-
sation of the Railway. The Central
Bureau of Investigation who were re-
quested to take up the investigation
also expressed their inability as the
matter was within the jurisdiction of
the authorities of the State Govt. and
not that of the C.B.I. The Northern
Railway authorities, therefore, have
addressed the Inspector General of
Police, Haryana, in the matter. The
Railway Board have also addressed

" the Chief Secretary to the Govt. of

Haryana in the matter.

VICTIMISATION OF NATIONALIST TRADE
UNION WORKERS

6030. SHRI RAM SWARUP VID-
YARTHI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that certain
nationalist trade union workers have
been victimised on the Central Rail-
way taking advantage of the economy
drive sponsored by -Government;

(b) if so, the names of those wor-
kers;

(c) whether it is also a fact that
one post of Hospital Steward attach-
ed to the Byculla Hospital (Head-
quarters Hospital) has been surren-
dered and a prominent worker of the
Madhya Railway Karamchari Sangh
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has been transferred, whereas the post
of Steward at Bhusawal (a small hos-
pital) continues to operate; and

(d) if so, the reasons therefor and
remedical measures taken to remove
the irregularily?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) Does not arise.

(c) and (d). There were two posts of
Hospital Stewards on the Central
Railway—one at Byculla and the other
at Bhusawal. The temporary post at
Byculla was surrendered from -1-7-68.
Consequently the person who was offi-
ciating against the post at Byculla,
had to be transferred to Bhusawal re-
verting the incumbent of the post of
Steward at Bhusawal to his parent de-
partment,

CHIRAWA / DABLA-KHETRI

6031. SHRI BENI SHANKER
SHARMA: Will the Minister of
RAILWAYS be pleased to refer to the
reply given to Unstarred Question No.
9911 on the 7th May, 1968 and state:

(a) whether the revised traffic ap-
preciation report of the Chirawa/
Dabla-Khetri Rail Imk project, sub-
mitted by the Western Railway, has
been examined with a view to decide
on the construction of a railway line to
connect the Khetri Copper Project
with the main line at Dabla on the
Rewari-Reengus section; and

(b) if so, the decision taken in the
matter? :

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). The examination of the revised
traffic appreciation report of the Chi-
rawa/Dabla-Khetri rail link project is
in progress and is expected to be com-
pleted quite soon.

RaL LINK

INDO-CEYLON AGREEMENT ON TEA

6032. SHRI BENI SHANKER
SHARMA :

SHRI D. C. SHARMA:

Will the Minister of COMMERCE
be pleased to refer to the reply given

AUGUST 27, 1968
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to Unstarred Question No. 352 on, the:
23rd July, 1968 and state:

(a) whether any talks were also held
for renewing the Indo-Ceylon trade
agreement; and

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHR1 MOHD. SHAFI QURESHI):
(a) and (b). Indo-Ceylon Trade Ag-
reement, which was concluded in Oc-
tober 1961, is valid until it is modi-
fied or terminated by either country
by giving three months notice. The
visit of the Ceylonese Delegation in
May-June, 1968 was availed to review
the flow of trade between the two
countries and it was agreed that every
effort should be made to expand and
diversify the trade exchanges to the
mutual advantage. It was also decid-
ed to set up a Joint Committee on
Economic Co-operation charged with
the task of formulating and pursuing
continuously measures for closer co-
operation between the two countries in
the economic and commercial fields.

SEMINAR ON INTERNATIONAL COMMER-
CIAL ARBITRATION

. 6033. SHRI BENI SHANKER
SHARMA: Will the Minister of
COMMERCE be pleased to state: (a)
whether the Seminar on International
Commercial Arbitration held in Delhi
has recommended a network of na-
tional arbitration councils and regional
associations to be developed in all the
Industrialised countries and the estab-
lishment of a strong and efficient sys-
tem of arbitration as a prelude to the
same:

(b) whether the suggestion has been
considered; and

(c) if so, with what result?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) Yes, Sir. The Seminar has re-
commended the development of Com-
mercial Arbitration Centres and re-
gional associations in the countries of
the world.



2031

(b) and (c). We have already estab-
lished ‘The Indian Council of Arbitra-
tion’ in India. The recommendations
of the seminar are under examiination.

ASSISTANCE TO TEXTILE INDUSTRY

6034. SHRI BENI SHANKER
SHARMA: Will the Minister of
COMMERCE be pleased té state:
(a) whether Government have decided
to give a grant of Rs. 5 crores to the
Indian Cotton Mills Federation to be
distributed as cash assistance to pro-
mote textile exports;

(b) if so, the nature of such help
given during the last year; and

(c) how far it is going to help in
promoting exports of cotton textiles?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) to (c). Government have decided to
make a grant to the Indian Cotton
Mills’ Federation at a flat rate of §
per cent of the FOB value of the ex-
ports of cotton textiles effected during
1968-69. No financial assistance was
given to the Federation for this ‘pur-
pose last year. With the assistance
given by Government to the Federation
from April 1968, exports of cotton
textiles, both mill-made and handloom
are expected to increase to Rs. 120
crores during 1968-69.
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